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TRESPASS OF PAKISTANI TROOPS |

INTO ¢ INDIAN TERRITORY—INCI-
DENT IN THE RANN OF KUTCH

Semi V. K. DHAGE (Hyderabad):
Sir, May I draw your atiention to an
item of news that has appeared in the

papers this morning. It reads as
follows:

“A sirong contingent of the
Pakistan Army trespassed into

Indian territory and attacked an
Indian military patrol with automa-
*ic weapons in Chhad 'bet’, a 35
mile pasture land in the Rann of
Kutch on Sunday, ~ according - to
authoritative reports received here.

‘The intruders had taken up posi-
tions in tremches on the island and
when an Indian military patrol

" reached the place on routine patrol.
opened machine-gun fire on them.

.. Three Indian Army men were
injured, two =e'10ml)’ _and three
_camels were killed.” ;

This'‘is rather serious news and very
difturbing 1 would like thé Govern-
ment of India to give us détails of this
‘& early ab'passible and to state what
aetion! dhd what steps they arc- Tz.lung
“in t’hiq regard.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS —continued

Ssrm K..85. HEGDE (Mndras): Mr.
Char‘m'\n I'am r““hm- rrrrtu,nalc- in
Yhat that T have B-on l."\lln(‘ upon to
«mm‘k immediatély after my hon.
friend from DBengal. I mean  Mr.
Bhinesh Gupta,  the leader of the
Communist group in nma House, The
whaole ol yesterday ex_omrzg for over
‘ap hour he carried on a tirede against
fhe ' Congress Party ~ and  different
leaders of the Congress Party. He was
toNine == s 1o how the Jead lors of the
“Congress Pdniy are working for dis-
unity of Indla.,_gnd how they do not
pr'lr'h':e non-yiplence “which they
prv,.mh and how the}' are not trying
fo solve problems in 'a peaceful man-
‘ner. He also compl!m,ented. himself
'slnd hls arty for the excellent man-
ner in which they have been working
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for the unity of this country and the
peaceful approach  which they  are
invariably adopting for the solution of
the various problems that have arisen
in the ¢ountry., Undoubtedly to many
of us, his speech sounded yery iron-
ical. There is no doubt that they are
working for the unity of the country
atcording 1o their own philosophy. I
am guite sure that to some extent at
least in the recent past they have
been consisteritly agitating for the
creation of linguistic States in the
country. The reason is quite obvious,
because they are hoping, though I am
quite sure that hope will not materia-
lise, that in a few small Stgtes at
léast they will “be able to capture
power, and they have been subordi-
nating the interests of the country io
the interests of their ewn party. It
is not with the well-being .of India
in their heart that they have been
doing this but from their own party
point of view, Agitation, more or less
a tearing agitation, i being ecarried on
by ‘eertain parties in this country for
the linguistic  redistribution of the
entire country.  Now, in.so far -as
peaceful approach . {o the various
aquestions arising out «of. this problem
is eoncerned, it is very evident from
what has happened in the recent past
We are . very familiar - with  what
happened in the streets of Calentta,
and it is well known who were. res+
ponsible for it. The Railway station
at . Puri was burned down, was peace-
fully burnedidown, We know who
did it. Coming nearer, we know what
happened in Bomhay last month, how:
buses after buses were burnt, how
Luidings were ransacked, how politi-
cal dacoities: were committed, - how
innocent women and children wére
assaulted in- the name of linguistic
States. It requires a lot of courage on
the part of my friend to come and tell
this House that he and his' Party have
always been' peaceful. T all ‘the
information - that we have got is
correct—and. we have 1o reason ‘to
doubt the authenticity of the Informa-
tion—for the havioc that ‘has' been
caused in Bombay Mr. Bhupesh Gupta

and his party must ta]r complete res-
po;isl'blmy
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Surl BHUPESH GUPTA (West Bengal): I
repudiate the statement. It has not been
suggested even by Mr. Morarji Desai. I do not
think he need out-Morarji Morarji here.

SHri K. S. HEGDE: We have
heard in patience all the tirades that
Mr. Gupta indulged in against the
Congress Party. He should in

patience hear what we feel about his own
party.

SHrRI BHUPESH GUPTA: Tell something
which decent men can hear.

SHrI K. S. HEGDE: Evidently my hon.
friend does not want me to dwell on the
achievements of his party in the streets of
Bombay during the last month. It has shamed
India. We all regret what has happened in that
part of the country. We all regret what has
happened in many places in the South. If a
proper assessment is being done, it will be
known which party has been responsible for
all this disorderly behaviour in the country.
Undoubtedly, I am also ashamed to admit that
some members of my Party, some of our
leaders even encouraged a certain type of
parochial mentality. It is a gross travesty
saying that the Congress Party and the
Congress leaders were responsible for all this
and that the Communist Party had adopted a
non-violent and peaceful approach to this
question. This is telling things off the hat, and
there is absolutely no truth in it, but I do not
want to dilate on this and take up the time of
this House, because there are more important
things before the country today. Before I pass
on from this point, I would like to say one
other word about what happened in Bombay.
A demand has been made in this House as
well as in the other House that there should be
an inquiry into the conduct of the police—not
the conduct of the people who participated in
this crime, but the conduct
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of the police in Bombay.  Sometimes we try
to cover our misdeeds by calling for an
inquiry. It is true that in a democratic set
up, the life of the people is very important and
we have got to save the individual life and
individual liberty. We are not in a dictatorial
country and we cannot play with the lives
of the individuals. But at the same time,
individuals, in contrast to the nation, are only
small atoms.  The nation's interest is more
important than that of the individual. However
much one might regret what happened
in Bombay, one has got to see that to save
the calamity from spreading, the
Government of the day had to take action and
had to take firm action. Many people do
regret and genuinely regret, whether this action
should not have been taken at the very initial
stage, whether riolence should not have
been curbed rather at the outset. Of course
there are difficulties and delicacies. Any
democratic Government will fight shy of
taking stern action. People who are in
Bombay and close friends of mine, gave
expression to their feeling that even the
redoubtable Chief Minister of Bombay felt
weak for a time in the initial stages of the riot
that broke out there. =~ Had  he taken a
firmer action in the initial stage,
probably more lives would have been saved.
Probably things would not have developed
in the manner that they have developed.
All praise to the police who acted in a
restrained manner in the circumstances in
which they had to  take action. Itis no
good running down the police at. every stage.
They are doing it for our sake, they are
doing it for the nation and if you demoralise
the police, you are merely creating a chaotic
condition under which a dictatorial power can
seize power. I can well appreciate the
Communist  Party raising slogans for
inquiry because they want to demoralise our
police, they want to create chaos. They
don't . want the wounds to be healed in
Bombay. That is the way they are trying to
exploit the situation and we may be only
playing into their hands if we yield to this
unreasonable demand.
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Surl BHUPESH GUPTA: Why not yield
to Mr. Gadgil's demands?

SHrr K. S. HEGDE: There have been
people speaking differently not only in his
party but in my party also. Mr. Gadgil is not
in this House but Mr. Gupta is in this House
and 1 am answering his charges and his
demands.

(Inter rup turns.)

May I say that it is the desire of the nation,
that it is the wish of this House and I am quite
sure, it will be the wish of the other House
also to pay our compliments to the manner in
which the forces of law and order behaved in
the crucial moment at that time in the City of
Bombay and in some other places, though the
same compliment cannot be paid to the
Governments in some other States. We are
sorry to see that in some States, the
Government did not take proper action in
proper time. It is not for me to individually
single them out today but one thing is certain.
If a Government cannot govern, it has to quit.
If the leaders of the country, the leaders of the
Government, think that they are not able to
function in a particular set of circumstances
and they are going to sacrifice the nation for
their weaknesses, in that case they will have
no right to occupy their seats and they have no
right to sacrifice the interests of the nation.
Many sad things have happened in the State of
Orissa and in other States and we are sorry for
it and I am not sure what steps will be taken to
see that things don't repeat themselves if
occasion arises in the future.

Passing on, what troubles most of us today
is what is happening to the unity of India. Can
we take' it for granted that India is going to be
a united country and a united nation or are
there factors which are fissiparous in nature?
Well, many thinking persons rightly are
giving vent to their expressions that the
Government of the day and the Party in
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power have not taken enough step«
to strengthen the wunity of the nation.
Even the former Chief Justice of the
Supreme Court has been writing a
series of articles which have been
appearing in 'The Hindu' wherein he
has given expression to his views as
to whether we are right in having a
Federal State .under our Constitution
and should we not have had a Unitary
State. There is much in what he says
but on an over-all examination of the
question, I don't know whether in a
country like India, with its vast areas,
with different types of people residing
in different corners of this vast land,
whether we could have had—and it
would be to our advantage—to have—
a unitary form of Government? But
I do feel that the Constitution-makers
did not fully realise the fissiparous
tendencies in the country; did not
take note of the historical past when
they framed the Constitution in the

manner that they have framed it. 1
for one, would have wished that the
forces of wunity had been strengthened
in the Constitution itself. [ greatly
regret that in the Constitution, instead
of forming provinces, it formed States.
You know that names have many-
times, a misleading influence on the
minds. Today there is a feeling mere

these areas as
something  like

ly because we call
States, that they are
independent units and they have got
their own culture, their own existence
which can function more or less in
opposition to India as a whole. It is
not too late even now to amend the
Constitution and convert these States
into provinces. [ am not merely
satisfied  with  changing the nomen
clatures. 1 would want this House
and the other House to go much fur
ther. 1 would like the Parliament t»
re-examine the list in the Seventh
“jchadule and find out whether we
cjjnnot  allocate to the Union more
subjects than  have been  allocated
today. In the working of the Consti
tution we have now felt that many
times, frictions have arisen between
States and States in  working the
river  valley  projects, in  working
electric projects and in many other
ways. They should he ...................
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ST BHUPESH GUPTA: Now you get
the mind behind the merger proposal.

SHRI K. S. HEGDE: My friend is thinking
of his Party. I and my friends are thinking of
the good of the country. That is all the differ-
ence. This is what is weighing us down, as to
whether these subjects should not be rightly
transferred to the Union List. More than that,
the recent functioning of the limbs of law and
order has made us feel that in many States,
many times, the authorities who are in charge
of law and order in that State may, for reasons
political or otherwise, be unable to function
and have not functioned properly in the recent
past. I for one, woull like the Union of India
to take more power in the law and order
question a"i. at least the superior ranks of the
police ought to be under the Government of
India rather than under the Government of the
State.

SHRI BHUPESH GUPTA: We shall make

him the Inspector General of Police of the
Union of India. -
- SHrI K.. S. HEGDE: My friend is deaf to
others but vociferous to himself. Anyhow I
shall not be troubled by his interruptions.
Proceeding further, there have been very
useful proposals.” the S.R.C. report about the
creation of several more All-India services. It
is time that the. Government of ¢ India gives
its attention to this matter because after all,
any weakening of the unity of this country is
bound to have-a serious repercussion in the
future, I beg of -the Government again to
reconsider the matter-.whether, they should
not constitutionally strengthen the unity- of
India by taking appropriate constitutional as
well as legal steps in the matter.

Passing on to another subject,. I am glad that
my hon. friend Mr. Shriman" is here. I have got
to pay some compliments to. the Union -
Ministry of Education for the manner in which .
they have implemented the directions in the
Constitution regarding the national language. |
greatly regret to

[ RAJYA SABHA ]

President's Address 428

that  sufficient attention has not
been given to popularise the official
language which I should respectfully
call as a national, language. What has
happened is you have allowed paro
chial tendencies to develop. In one
State, the Hindi language which we
proudly call as official language, is.
not even compulsorily taught to the
. students. Is it that which

should be done if you want to make
it the official language in 15 years? But in a
particular State it is classed as an alternative
subject to> handicraft. So you realise the im-
portance attached to the teaching of Hindi.
When [ was appearing, before the Official
Language Commission the other day, I frankly
told them that if we are to be sincere to the
proclamation that we have-made in our
Constitution, that Hindi is to be the official
language, if that is not to be a mere ornamental
word in the Constitution, if it is intended to-be
something genuine, all possible steps must be
taken to see that this objective is achieved
within a reasonable time, though I do feel that
it may not be possible to adopt it as-official
language in another 15 years. In fact, I
mentioned that Hindi must be compulsorily
taught in the secondary school stage of our
educational system for the next ten years. At
the beginning of the eleventh year, it must be
the medium of, instruction in the- secondary
school stage. And at the end of the fifteenth
year, Hindi 'must be the medium of instruction,
at the -university stage and.-at., the end of the
twentieth year it must also be the medium
through  which -technical education, is
imparted. Some such programme, you must
put, before yourself. And you must pursue that
-programme- with, . determination. .There is
no use dilly-dallying in this matter.. .That -
will not serve . any purpose at all. You see the.
danger now when we have the linguistic bogie
raised everywhere. If .w.e stand 'for the unity
of India, we should realise that language . is. a
potential force, both for unity as .well as for
disunity. If through the midium of
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the English, language the British have been
able to built up the political unity of this,
country, we certainly can build . up the real
unity of this country through the medium of a
language of this country. But what steps have
the Education Ministry taken in this matter?
Except appointing some committees, except
bringing out certain books, I must say no
positive steps have been taken at all. The
different States have been allowed to chalk
out their own policies at their own discretion
in a manner as if they were independent
States. There is no sincere attempt yet made to
popularise and make Hindi a compulsory
language.

What is worse still is this. I have met some
Hindi teachers right down in the South. We are
sending many people to England and other
places to study, English; but no Hindi teacher
is sent to the Hindi areas to familiarise hi™"
with that language and to acquire proficiency
in the ' Hindi language in our own country.
There is absolutely no . scheme to increase ,
the efficiency .' of Hindi teachers right down in
the South. They are paid a pittance. While
teachers who teach English are paid .Rs. 50 or
Rs. 60 per month, the Hindi teacher is paid
about Rs. 20 only.

SHRI M. GOVINDA .REDDY (Mysore):
Most of them are unemployed.'

SHR™. K, S, -HEGDE: .Yes, many of them are

even unemployed... It isreally a strange..
thing.  .There are .a large number ,-of
trained  Hindi .teachers in the South wanting,

to be ..'employed and .there .is nobody to
.employ, them. -Have the Ministry of
Education taken, any steps and. have they
looked into .this ..matter? I am not. speaking
from .the .Hind,i point of ..view.,.at all. .1
myself do not know .Hindi and I am .not able to
speak in Hindi.  But. I am not. now, thinking
of the present generation. I. am looking
forward, to the,coming  generation. J am
looking at this, question from the point of view
of the unity , ,«f India. It is from that f oint .
ef
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view that I am approaching this subject. While
I stoutly oppose imposing this language on the
present generation—who may not be able to
study the language and equip themselves—I
am entirely for making it a compulsory
subject for the coming generation. Our
students, be they in Hindi areas or in non-
Hindi areas,, should be in a position to acquire
sufficient knowledge of Hindi and they should
be in a position to become as much experts in
Hindi as they are in the English language.

When [ lay
let me not be
ing to under-rate
English. English is becoming a world,
language and our position in the inter
national field is partly due to the fact
that we are proficient in the English
language. When I was in  America
last year, I couid-see how our delega
tion did better than "others largely
because of the fact that they were
proficient in the English' language.
Iti fact, in Mr. Trygvie Lie's -book
sthere is an anecdote of how an
American representative and an
English representative wanted to
move a resolution in the U.N. They
drafted the resolution, -but they were
doubtful about the meaning c-f a parti
cular word in the resolution.-" <« And
they went to Shri Benegal Narsing
Rau to find out from him whether
the resolution Was correctly worded
or not. ' He 3ays two representatives
of. two English-speaking nations-
come to a representative of a non-
_ English speaking., nation for finding
,.,9i-!" -' the wprcf, used is the
correct one' ornot. Shri Benegal Narsing
Rau told /them that that .particular word had
been interpreted t ways in two different
decisions . of the International Co'art.
And"when he was asked“to give the
appropriate word, \'fe sajd "It is not" my job,,
because later, it may'be ./interpreted in. a
different ler and .you may hold me res-
ponsible for it." Iam emphasising this only
for this reason  that while-primary importance
must be given to Hindi, English must, also
receive sufii-

emphasis  on
misunderstood as
the importance

Hindi,
wish
of
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[Shri K. S. Hegde.] *cient importance. We
must keep up our proficiency in English,
because the world is becoming smaller and
smaller today and if India wants to play an
important role or if she wants to continue to
play the important role that she now plays, a
good knowledge of the English language is
also absolutely necessary.

Finally, Sir, I would like to deal with the
matter of the reorganisation -of the States,
because it is the live question today. I am
really sorry that in this matter the country and
the Government have made several mistakes.
Of course, it is very easy to find out the
mistakes now which probably many of us did
not foresee at that time. Many did have doubts
whether we could simultaneously reorganise
the States and also work the Second Five Year
Plan. I was also under the impression that the
capacity of our Government was such that
they would be able to do both these things
together. But practical experience has shown
me that we are likely to fail in both. I may
illustrate this by the experience I have
gathered from what is happening. I feel that it
will be useful if Government would rexamine
the whole matter.

There are many composite States today
which are being cold that they are going to be
disintegrated in order to be formed into
linguistic States. Take my own State for
example. There are three linguistic groups in
that State—the Tamil group, the Malayalam
group arid the Karmada group. What has
happened? The Government of Madras is
being told that their territory is likely to be
confined only to, the Tamil areas. The
Government Of Madras were quite just and
generous to us in the working of the First Plan
and there was absolutely no discrimination at
all. That must be said to their credit. But when
it came to the preparing of the Second Plan,
they were more conscious of the fact that they
were going to be Tamilriad thereafter and
were not going to continue to be the com-
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posite Madras Stale. What is the result? In the
preparation of the Second Plan—and any
impartial observer or impartial expert will
bear out what I say—South Kanara and
Malabar have been, more or less excluded.
They were not interested in planning for
somebody who was going to be in another
State. That is only normal human nature. But
what is strange is that the Government did not
foresee this possibility. Now, in a scheme
costing some of Rs. 170 crores, for a
population of neavly 30 millions and my
district has a population of 1 75 millions—
we hardly get one crore out of this sum of Rs.
170 crores. And even this one crore is mostly
for works started in the previous Plan and not
completed. I make bold to say that so far as
Malabar and South Kanara districts are
concerned, we are getting almost nothing in
the Second Plan. I do not blame the
Government, for it is due to the setup. It is the
environment that has created the whole
situation. That is why [ say that this
simultaneous reorganisation of the States and
the working of the Second Plan is an
extremely difficult process and a re-
rexamination and a re-thinking on this matter
has been urgently called for.

Coming back to the question of the
reorganisation of the States, we knew from
our experience of the formatio* of Andhra
that emotions would be roused. That is natural
because this is a stibject on which there will
be a lot of emotion. A man's emotions are
rouse;! wnen you talk about his religion, when
you talk of his community, when you talk
about his language. Even the creation of one
single State gave us a considerable amount of
trouble. In those circumstances it was really
bold on the part of the Government of India to
appoint a commission on the question of the
reorganisation of States in the whole of India.
They could very well have anticipated the
emotions that would be roused, right from the
Himalayas up to Cape Comorin. The worst
has happened. We know what has happened
in the
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recent past throughout India. I am not for
raking up the past, but I want you to take a
lesson from what has happened in the recent
past.

ft would have been wiser had we confined
our attention to the particular areas as we did
in the case of Andhra. That way, there would
have been more time available for being
«devoted to the claims of different areas. I am
even now suggesting that it would not be too
late to say that we shall reorganise one State
first and then the others. That way, we can
jive the utmost consideration to the eclaims
and counter claims and deal with the problems
of law and order In a much easier manner than
we are now doing at present.

SHRI M. GOVINDA REDDY: Which «do
you prefer?

SHRI K. S. HEGDE: I thought you Jiave
understood me. I prefer State toy State to be
taken one at a time. That is enough for the
day. There is mo question of scientific
redistribution. This is a matter of human emo-
tion. We have got to take into consi-.deration a
number of other things. There is no denying
the fact that there is a good deal of
dissatisfaction in many places. If you really
want to implement the Second Five Year Plan,
I would still request you to *consider whether
you cannot slow edown the process of
reorganisation and deal with one item.after
another. Take the most important one first and
the less important later on. That is .one way of
dealing with the situation.

As regards the Members of the
'Commission, they are men of eminence, men
of knowledge and 1 have no doubt that they
have tried to be very irnpartial judges but
unfortunately for them, the terms of reference
were the vaguest that could possibly be
thought of , If you really meant creating
linguistic States, why didn't .you frankly tell
them to create linguistic States? In that case
we were meaning one thing and saying an -
entirely different thing. We gave them iterms
of reference which might mean
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different things for different persons and that
is what exactly has happened. They went on
creating linguistic States through the backdoor
but protested that they were not creating
linguistic States. You know, Sir, what States
are now proposed to be formed. Are they
anything other than linguistic States? When it
came to a question of what they call justice
and what the others call injustice, then other
considerations are put in. I am not a linguistic
faddist at all but, at the same time, the
Commission had no clear perspective of the
approach that they were adopting; there was a
good deal of confusion and for this, the
responsibility to somo extent must lie-with the
Government which prepared the terms of
reference so far as the Commission is
concerned. Another thing is, they professed
one thing and they were compelled to practise
another. In most places they said that the
linguistic consideration is not the main thing
whereas in actual practice they adopted that as
the main consideration if not the sole
consideration. Then they said that a district
would be a unit and that they were not going
to break up any district because the districts,
by and large, due to the i-dministration of the
last 100 years, had built up an administrative
unity which it was not in the interests of the
country to disturb. Let us see what happened.
In our district, a taluka was disturbed whereas
they did not do it in Madhya Pradesh; that was
not proposed to be done in Hyderabad; that
was not proposed to be done in the Nilgiris
and that was proposed to be done in the Five
talukas of Travancore-Cochin. In my own
district, one taluka was removed for the reason
that a predominating number of people were
talking one particular language. The
Commission, with the greatest respect to them,
should have acted as Judges. It would have
been better if they had kept their mouth shut.
This is one of the advices that is generally
given t» the Judges and practised mostly, that
they have to keep their mouth shut and ears
open. In this particular case, I am very sorry to
say, at least
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[Shri K. S. Hegde.] some of the Members

of the Commis- ~sion expressed their '
opinions too i openly or thought too loudly
and that many times. I am willing to

accept the challenge an this particular point.
Two Members of the Commission came
to my district. [ and several others went
and saw the Commission; we had discussions
and when it came to the question of the
boundary, Mr. Panikkar told us, "So far as
you are concerned, the' boundary is a settled
boundary; it is a historical boundary. There is
tht Chandragiri River."

about it than we
that that was natural
boundary and that we need not and
cannot have any discussion about it
We .thought, "Here is a gentleman who
has conceded < our demands even
before we asked him." We did not have
any further discussion on this matter
but what did we see in the Report?
The whole of Kasargod Taluk is being
added on to Kerala. If*you are adopt

He knew more
did. He said

ing a particular principle, why don't
you adopt it in the manner you ought
to adopt? That is- -my , grievance,
break the country in any , manner
other, than the language-basis; I have
nlutcly no. quarrel but you cannot
create linguistic ~States.in some cases
and-deny the-same in the. case * of
somebody . else and put . in the hege

mony of somebody else in some other

cases. That is all that ram/complain
ing Nothing more and nothing
less. What is public opinion that you

are referring to? The 36 Panchayat
Boards have resigned today in protest-
X invite. Mr, Datar's attention to this.
If you want an election on that basis,
we are., prepared. Consistently this
district has been standing for a bilin
gual State. Even today we are stand
ing for it but if yOl.1 are creating lin
guistic States* do not split up areas
and add them on to others. Do not.
constitute yourselves, as Judges, but j
ate some, machinery, by .which the
public  opinion could"be.assessed. The
High Power Committee was appointed
but it is most unfortunate .that .the
Prime Minister was in the committee.
He is the one link through which the
unity of India is maintained today. It
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is the Congress Party, the Congress High
Command and particularly the Prime
Minister's personality around which the unity
of India is built today.. Having put himself in
the Committee,, he is bourd to give a decision
one way or the other and that is bound to. be
challenged. Today, he has become the subject
matter of controversy rather than highest
appellate authority to which many like us
could look up. That hope has been removed
and this is, to Some extent, responsible for the
present chaos in the country. (Interruption): I
am glad that at least I' and my friend Mr.
Bhupesh' Gupta agree on some point. This is a
situation from which we must extricate
ourselves. What is the way of extricating
ourselves is the main question. One approach
that is suggested is, bilingual or multilingual
States. I would like to have all people speaking
one language to be grouped together but not
create a unilingual State but a bilingual one. I
for one would welcome it for the simple
reason, th'at in a unilingual State you are
bound to become more and more parochial and
the communal forces are bound to come up
and assert themselves. Already there are
indications that the communal forces-coming
to the forefront in dijOSer-ent places. One
antidote to this, is to have a bilingual or
trilingual—preferably  bilingual—States. It
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may-preferable  administratively to haSe
bilingual States.
DRr.P. C. MITRA (Bihar): Multilingual

States..

SHRI K. S. HEGDE: As regards the boundary
questions there is a genuine complaint.- We
must decide it by ascertaining public opinion dn
that area in some manner" or other; it may be
indirectly ascertained-or directly ascertained.
But do. ascertain the public opinion'and act
upotr-it and do : in I constitute yourselves ‘as
sole Judges in the rnatter because your judgment
is hot likely to be accepted as correct and has
not been accepted by the people as correct. It is'
within j your knowledge, Sir, and.' the know-
ledge of the House and everybody else
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that wevwere set on-an even keel of progress.,,
We have done wonderful job both
.internationally and in the doine.stjc sRhere
but unfortunately this reorganisation issue has
created so much ill-will and biterness and it
has given courage to friends like Mr.
Bhupesh Gupta to get up and challenge the
authority of the Congress to represent the
people. These challenges have always been
there in the. past. You know, Sir, he
challenged us on the eve of the,elections in
Andhra and all of us know .the. result Empty
challenges, do not deter us but, at the same
time, it is our bounden duty to do.the just
tiling by our people. We shaU deserve their
affection and love. I was quite sure, speaking
for my own district that the position of the
Congress was impregnable before the
Teorganisation n.uddle. But to some extent an
element of. confusion has set in due to the
.reorganisation proposals. .It is not too late yet
for reconsidering the matter. I want my
Government to give a calm and dispassionate
consideration to these matters, re-examine the
entire question, try to ascertain the will of the
people and then to comply with the wishes of
'the people in this matter. Arguments have
been advanced, both in this House and outside
the House, that Congressmen were talking in
different voices on this issue. But Mr.
Bhupesh Gupta is claiming that so far as the
Communists are concerned they had always
been uniform in their demand and united in
their approach. As I said in the beginning of
my speech, it is true they are always united
because their objective or their approach is
different from the approach of the other
political parties in the countrv. They work for
their party and not for the country. So far as
the other parties are concerned their primary
object is the . country and not the party. That
.difference accounts for a certain amount of
uniformity. in the -views. of the Communist
Party. And again, whether they agree or deny.
they.are a militant, party; they do not eswear
by non-violence however much Mr. Gupta
may profess to have faith in it. on the floor of
this House. A

party which is. wedded to , violence must in
fact have, strict discipline within it.-; own
ranks. So-1 am not. surprised about a greater
degree of unity prevailing in the Communisx
Party than in other parties, but-even this unity
has not been always uniform. Yesterday on the
floor of the other House it waj brought, to the.
notice of the Members how the Communist
Members in the  Travancore-Cochin
Legislature insisted on Peer-rnede and
Devikulam being a part of the Kerala State,
whereas when this question arose in the
Madras Legislature, the Communist Members
there remained neutral.

SHRI N. C. SEKHAR
Cochin): That is wrong.

SHRI K. S. HEGDE: If the records of. the
Madras Legislature are wrong and you are
right, which is always your claim, I can only
sympathise, with you., But the records of .the.,
legislature show that the Communist Members
of the Madras Legislature did not vote on the
subject; they stood neutral, whereas the
Communist Members in the Travancore-
Cochin Legislature did vote for Devikulam,
ana P"ermede to be with Travancore-Cochin.
Now again I know in my own district .he
Communist Members agitate for the northern
half of Kasa-ragode taluk to be with South
Kanara whereas the Communist Members' of
the sourthern half of the taluk demand that it
should be with Kerala, and when a Resolution
on the subject came up before the South
Kanara District Board, Communist Members
of the southern half voted for the Resolution
and the Communist Members of the northern
half voted against the Resolution. So -the
difference is there among the Communist
Members themselves. But, so far as other
political parties are concerned, their position
probably is far worse ahan that of the stand
taken by the Congress itself. Well, I am
anticipating some arguments from my friend,
Mr, Ghosh. Look at .the picture of the P.S.P. It
passed a Resolution the other day in
Cojmbatore-r-and the ink is not yet dry—
saying. 'Well, we must have only

(Travancore-
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[Shri K. S. Hegde.] unilingual States, no
bilingual States at all." We know what is being
said now. Shri Ashoka Mehta in the other
House said that Bombay must be a bilingual
State. On the other side we have Pottam
Thanu Pillai who says that the whole proposal
must be dropped. In my own district there is
another member of the national executive. Mr.
Karant, who claims the northern part of the
district, I mean the northern part of Kasargode
taluk, for Karnataka, while the P.S.P. leaders
of Malabar claim it for Kerala. So probably
there is more disunity in lhe ranks of the
P.S.P. Party than in the ranks of the Congress
in this matter. It is because there is the
regional emphasis and when we come to the
question of the language we even cut across
party lines; we are not unified in our demand,
we are prepared to contradict our own
partymen on the other side. It is for that reason
I am saying we should not give undue
importance to language which is not in the
interest of the country. For that reason I would
request this House to convey our feelings to
the Government and say they must carefully
reexamine the question whether we should
have linguistic States alone or whether it
would be in the interests of i the country to
have bilingual States. Border dispute should
be decided by ascertaining public opinion in
the area or by judicial tribunals and not by
politicians, however eminent they are. In these
matters even the judgment of the highest
amongst us is not likely to be accepted as cor-
rect by the aggrieved parties. There is likely to
be a feeling that it has been influenced by
political ~consideration. So some other
machinery, either a judicial machinery or a
machinery by which you can ascertain the
public opinion would be most important.

Motion «/ Thanks o«

[MH. DEPUTY CHAIRMAN in the Chair.]

Just one other subject, Sir. On this
President's Address, I shall try to speak on. I
would like to speak about our foreign
embassies and the work-
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President's Address 440

ing therein. We have attained a position in the
international world of which we have every
reason to be proud. That is all the more reason
why we must reorganise our foreign
diplomatic corps and our foreign embassies.
During my tour of England and America last
year, sometimes | was pained to find that our
embassies and our High Commissioners'
offices were not working as efficiently as they
ought to do. There is a certain amount of keep-
aloof policy. In fact some of the members of
our delegation went to the High
Commissioner's office in London. We went to
the receptionist and we told him that we
wanted to see the High Commissioner, because
courtesy demanded that we must call on the
High Commissioner. Then the receptionist was
good enough to tell wus, "The High
Commissioner is too busy and he cannot see
you today." Mrs. Menon was with us. She
flared up and said, "You please phone up to
the High Commissioner. It is for the High
Commissioner to decide whether he wants to
see us or not." Then the High Commissioner
was phoned up and Mr. Chakravarti who is an
extraordinarily nice man immediately phoned
up and said: "Who said I am busy? I shall be
only too glad to meet the members of the
delegation." Well, we went there. He came up
to the door and received us and we were
talking with him for over an hour. Some of us
remarked, "Your receptionist toid us that you
were very busy and we do not want to take
more of your time" and Mr. Chakravarti was
quite pained to hear it. This is not a solitary
instance. I have heard similar complaints in
many other places, particularly from our
student?. They expect a certain amount of
assistance from our embassies and from our
officers of the High Commissions. There is a
complaint that they are not treated as properly
as they ought to. It is extremely important that
we must treat these students with respect and
love. If our student population, if our younger
generation is dissatisfied with the manner in
which

our administrative machinery is working and
if they get frustrated in the
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very working of our democracy, it is no
wonder we drive them into the hands of evil
advisers. Now I would not like to dwell on
this subject in too detailed a manner because
the subject itself puts an amount of restraint
on us. I want the Foreign Ministry to examine
this matter and see whether there is not
enough room to improve the efficiency of the
work in the different embassies. Our
experience of the working of the New York
and Washington offices cannot be said to be
very happy and I do think there is room for
improvement and I am quite sure the Ministry
of Foreign Affairs will take necessary steps to
improve the functioning of these offices.

I will only again repeat and beg of the
House to see whether we should not take
early steps to create the conditions for a
unified India and a united India. ~ Jai Hind.

KakasaHKB KALELKAR (Nominated):
Sir, as T was thinking of the President's
Address, all my attention was concentrated on
the reorganisation of States. I agree with those
who think that it was very unfortunate that in
our Constitution we dropped the word
'Provinces' and brought in the word 'States'.
That has done some mischief, and I think even
from the legal point of view it is not correct
because in the same Constitution the word
State has been used in one place for the whole
of India and in another place for various parts
of India. Therefore I think we should change
the word 'States' and go back to the word
'Provinces'.

As regards the demand for uni-lingual
bilingual or multilingual States, I think thg
historical process has been responsible for much
of the mischief, the original principle was tha
for good administration and for the Swaraj
administration of a country the people mus
know they i are governed; they should not bg
governed in a language which they don't know|
properly. It is not at all necessary that peoplg
speaking the same I language should comg
under one State ,
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or one Province. The two things are totally
different. It was during the days of the
partition of the Bengal when a foreign
Government wanted to destroy the unity of the
politically-conscious Bengalis, that the people
claimed that all the Bengalis must be-brought
together.

In the same way in other provinces also
people wanted that the people speaking one
language should come together. Take, for
instance, the province with which I am often
times identified", namely, Gujarat. Gujaratis
naturally felt that like Bengal the Gujerati
speaking people should come together in one
province or one State. I do nofr-sympathise
with that aspiration at all. Now that we have
got Swaraj, all the people of India from one
body politic and we are one nation. It is
immaterial in how many States we are divided.
We are having Intermarriages and there is no
reason *hy people speaking one language .-
should all come under one State. I really come
from Karnatak. 1 belong to Belgaum. In
Belgum you will find people speaking Marathi
and people speaking Kannada almost equal in
number ant? they freely inter-marry. If people
could intermarry, there is no reasfin why they
could not be under the' same administration. In
these border places people must be forced to
learn two languages and there should be no
difficulty or heart-burning about any part
being put in this State or that State.

I had suggested that the State of Bombay
would be a bilingual State and that the
Gujeratis and the Maha-rashtrians should live
together because they have been living
together harmoniously I see very little differ-
ence between the Gujera®:! language and the
Marathi language. Our social customs are the
same. Our culture is the same. That is why we
mix together so easily. I wanted and still*
want that Bombay should be a bilingual State.
The Gujeratis are anxious that Kutch,
Saurashtra and the rest or oujerat should
come under oner
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fKakashaheb Kalelkar] province and how
can we quarrel with the Maharashtrians when
they say that Vidarbha also must come in? If
the Gujerati people were prepared to.have
Kutch as a Centrally Administered area, it
would have been to the advantage of both
Kutch and the rest of India. I sincerely wish
that Kutch should be. as it is today,. Centrally
administered. But if all the Gujerati people
want to come under one State, naturally the
Maharashtrians will say, 'bring in VTdarbha
also and do not think of numbers.'

I think Uttar Pradesh—here I agree with
Mr. Panikkr—ought to have been divided into
two smaller compact units. But they say that
the 'land of Krishna and Ram cannot be
divided. I cannot understand these antiquated
things. Today we are not thinking of. .U.P. as
the land of Ram and Krishna but we have to
have a land of Indians. And the whole country
claims Ram and Krishna. I think if people of
U.P. had consented : to divide U.P. into two
parts, then they would have some ground and
some justification for preaching to others,
saying, 'do not quarrel over these things; they
are not so important'. I know that the people of
U.P. arc patriotic. They say that if it becomes
necessary they are prepared to divide U.P. into
any. number of parts. They must realise that
the occasion has arisen: only they do not rise
to thi occasion. If U.P. were divided into two
parts, then they couid easily say that
Maharashtra should remain divided.

As regards Bombay, if the two linguistic
groups couid stil! be kept together it is quite
all right; otherwise Bombay should be made
'the second ecapital of India. That is my
suggestion. Today we have got Delhi as the
capital: It has got the atmosphere of the
Moghul times. Bombay has got the
atmosphere of the British times. So it is much
better that we have two capitals—one in Delhi
and the +other in Bombay. I do not know how
ray Maharashtrian friends would think
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i about it, but if Bombay is centrally
saministered and becomes the Eecond capital,
Mabharashtra stands to gain. Gujerat also
stands to gain. Just as today Punjab, because
it is very near to Delhi, has gained a,.great
deal, Maharashtrians and Gujratis would
stand to gain if Bombay is made the second
capital of India. I think that both the Gujeratis
and the Maharash-trains would see the
advantage and would forget the present
quarrels. » PROF. G. RANG A (Andhra):
What about the South’

KAKASAHEB KALELKAR: I must not speak
about each and every province but I feel that
there also the rule should be that each
administrative unit should accept the language
which the people” know best. And the craze for
having all people speaking one language to be
brought under one State must be given up. |
would even say that the present Bengal may be
divided into two parts. I am for having small
units. With big zones in which there could be
groups. ' That will help the people to train more
' persons in administration and constructive
leadership.

SHR1 J. S. BISHT (Uttar Pradesh): There
are District Boards already.

KAKASAHEB KALELKAR; I know there are
District Boards. But if we have small units as
states or provinces, if the whole 61 India is

divided into 40 or 50 units, and if .we curtail
the State autonomy to a great extent,, then
alone the Centre could be strong enough to
ensure the unity of India.

Now, as regards the problem of languages,
people are not tired of tell-' ing us about the
beauty and importance to us of the English
language. Who has ever quarrelled about English
being used for international purpose:? But as far
as the internal administration of the country is
concerned, if it is carried on English, (so ‘ long
as, evep | am forced to talk in J English to be
understood by my fellow-Members here) I think
we are
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not one with the masses. Today people of
various States are quarrelling about the language
problem amongst themselves, but the day is soon
coming when the masses will join together and
rebel against the tyranny of the English
language. We had one fight against the British
and* the British people have gone. It is perhaps
necessary that we should have another fight
amongst ourselves so that the rule of the English
language may go. That India should be
.governed through English language is -an
abomination. Why should our own people be
governed in a language which is not their
language and which they do not know? Why
should you want to impose the English language
on all people because English language is
necessary for international purposes? Have
English for all international work but so far as
the internal *administration is concerned, it must
be carried on in the language of the people.
Because people are fighting «over the question of
languages, there are some who want to fish in
troubled waters and push in the claim of English.
There seems to be some method or policy about
this. They know that they cannot speak directly
m favour of English. Therefore they speak in
favour of Hindi. Let Hindi be 'the uniting
language. Having said that, they go on to say that
Hindi is not well equipped, and is not known by
all therefore in the meantime let English be
there. After all, at heart they want English to
continue. The English-speaking community or
caste want to rule over the country. They are
prepared to give scholarships to ambitious
youngmen or women to learn that language; they
are prepared to increase the number of their
caste, provided the whole administration is
carried on in English. So long as the internal
administration is carried | on in English, we
cannot say that the masses are enjoying Swaraj.
We are not safe, because the roots of the
administration have not gone deep amongst
the masses.

"This is a very important thing and I -think we
ought to consider whether 327 RSD.—3

Motion of Thanks »n [ 22 FEB. 1956 ] President's Address

446

it is safe to insist on the use of English
language for administration. Let our people
study the English language and its literature.
It is one thing to study a language and another
thing to study through a foreign language.
The medium of education and the medium of
administration must change.

There is another thing to which our people
have not given sufficient thought. The
building of public opinion in India is in the
hands of the English language journals. No
doubt there are papers in the Indian languages
but all prestige goes to the English papers. So
long as thaVls There, I would suggest that the
Indian language papers must have special
concessions so tar as telegraphic rates are
concerned.

And they should be given greater prestige.
Today the Indian language papers do not come
up to the level of journalism and perhaps
Hindi is weaker as compared with Bengali,
Marathi, Gujerati and some of the southern
languages. Hindi journalism is very weak.
Although the number of people speaking
Hindi is great, tEe circulation of Hindi papers
is poor. The circulation of Hindi books is very
poor. So, we must at present help the various
provincial languages. Let us not be afraid that
if we help the-provincial languages the unity
of India would be destroyed. The English,
people said that unity in India was-there
because they were there. Now, our own people
come and tell us that there is the unity of India
because-the English language is "there. I d»
not want such unity. I do not think we are safe
today. We must reconsider the whole
situation' and have faith in the Indian
languages. Let us try to bring about unity
through our languages, and bring about an
awakening in the people through the pro-
vincial languages and Hindi. The whole
question about this redistribution of India into
convenient units has to be reconsidered.
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Surr B. C. GHOSH (West Bengal):
Mr. Deputy Chairman, I had intended
today to touch upon two topics which
are seriously exercising the minds oi
the people in my part of the country—
the problem of the influx of refugees
from East Bengal and their rehabili
tation and that of the reorganisation
of States. As, however, we shall have
an opportunity on Friday next to dis
cuss the first problem on a non-offi
cial Resolution, I intend t fine my
observations- today, to g» the
second problem. In spite 1 vviS ,my
doughty and esteemed - friend, Shri
Govinda Reddy had stated yesterday
—Shri Reddy for whom I have great
respect—and  although it seems that
Shri  Hegde had eontraUicted  Shri
Reddy, 1. .believe, it 1is commonly
recognized today outside the ranks of
blind partisan  Congressmen that in
the matter of reorganisation of States
there has been bungling, blundering
and lack of statesmanship. It is
unfortunate that there, have been out
bursts, of violence iri. some parts of
the country on this issue. Violent
outbursts whatever may be the causes
must be condemned, must be depre
cated and we, do that. But. I believe
statesmanship does not ,end by merely
condemning violent outbursts and
manifestations ~ ./without ~ examining
with  sympthy and  impartiality the
causes that might have led to such
outbursts. And in that'context let. us
examine the position in Bombay and
Orissa. What has happened in Bom
bay and in Orissa? [ shall not pass
judgment, but I leave it to the House
and yourself, Sir, after you hear the
facts to come to the conclusion which

you think it just in the , case. Now,
let us. first take Bombay”. .When we
were discussing the Repo.rt, pf. the,

States  Reorganisation =~ Commission, [:
had said that on the face of/it/spemed
to me that* Bombay, if - there were to
be two States, should have gone ‘o
Maharashtra, but [ had  suspended
judgement because I said that.I was

not conversant with all the facts -of
Since then I have heard a
both inside and

the case.
lot of arguments

outside the House, but not a single
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argument has been adduced why Bombay
should not have gone to Maharashtra. All that
we are told is that there is fear and
apprehension among a certain section of the
people. Which is that section we should like to
know and what is the fear that is entertained if
Bombay were to go to Mah-rashtra? We are
told that it does not matter where a bit of
territory-goes, or to which State it goes. If that
is so, then why is this outcry against Bombay
going to Mahrashtra? And we. were told also
by the highest men in this countrj thai it does
not matte—when discussing this question of
Bengal and Bihar—where bits of territory go.
Yet when the question of the division of U.P.
was . under discussion, I may bring to your
notice that the hon. Home Minister, who was
then the Chief Minister of the U.P., was the
stoutest in his opposition. What would it have
mattered if U.P. had been divided? It would
still have been in India.-Similarly, in the case
of Bombay, to crowin it alT, when ffle
recommendations of the high powpr Congress
Committee were announced, the Prime
Minister broadcast and stated that, although it
was decided that Bombay should be centrally
administered, he felt that geographically it was
within Maharashtra and that the people of
Bombay, the majority of whom are
Mabharashtrians, had, it' appeared to him a
legitimate claim to- that city. If that is so, then
what is the reason that Bombay should not
have gone to Maharashtra in- case you create
two States? I had no objection if you had a
bilingual State. Then Bombay would have
been the capital of the bilingual State. But if.
you do not have a bilingual State, what is the -
criterion, except the fear entertained by,
certain people, certain businessmen that their
trade would -be hampered? Now, what is the-
basis of that fear? Take for instance Bengal.
We are being dominated, if you like exploited,
by businessmen who are not natives of the
soil. As you know, Calcutta is owned by the
Marwaris. But are they not plying their
business? Are they m fear? Couid they
legitimately demand that Calcutta should be
Centrally administered?. Now, that you

President's Address
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create Bombay into a Centrally administered
area, tomorrow they may come and say why
not make Calcutta a Centrally administered
area? Where do you stop? I do not see,
therefore, that any argument has been
advanced against Bombay going to
Mabharashtra and although I said 1 would
suspend my Judgement on that occasion, I say
today that if you create unilinguai States, the
claim of Maharashtrians to Bombay is
unassailable.

Then. Sir, about the disturbances. How did
the disturbances- originate? Was it on" my
friend, Shri Bhupesh Gupta, who engineered
if* What were the actions of the Maharashtra
Pradesh Congress Committee? What did they
do? Did they not rouse popular passion when
they all united on that question? Then, why
condemn only my friend, Shri Bhupesh
Gupta? Was it not also their plan that they
should 'demonstrate against the action of the
'Government in n6t "giving Bombay tc
Maharashtrians?.

SHRI D. NARAYAN (Bombay): It was not
the resolution of the M. P. C. C.

SHRI B. C. GHOSE: Why did the M P. C.
C. resolve that all the members should
resign—Assembly Members ¢ and Parliament
Members—if it was not to register their
protest?

SHRI D. NARAYAN: They were not to
resign to the Government; they were lo
resign to their Party.

SHrRI B. C. GHOSE: If I have read the
papers rightly. I think what was stated was
that- they were to submit the resignation,, of
course, to their own organisation—resignation
, from the Assemblies and Parliament. Of
course, they knew that that was a Subterfuge
and that was why they resigned probably,
because it was to bs.- given to the
organization. The organization would not
permit them to resign, but they would show to
the public that they had resigned. (Inter-
nir/ptton.) That is the motive behind it/ That is
so far with regard to Bombay.
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Now, let us come to Orissa. | have some
facts here as to what had happened in Orissa.
The decision of the Congress Sub-Committee
was announced on the 17th January. The
Working Committee of the Utkal Pradesh
Congress Committee met on the 18th and
passed a resolution asking the M. L. As. and
M. Ps. to resign and the resolution also said
that unless the Government of India revised
its decision, it would be impossible for
th"Jmgress Ministry to carry on
the * 'ration.  And most of the

) . R
M ~ce...” including the Chief Minister, were
present at that meeting. The . same evening it

is said that the Chief

Minister of Orissa addressed the East riostei
college union anu JHUU >ual

with the youth not merely discipline
counted, but they must also possess
recklessness.............

PROF. G. RANGA: Oh!

SHRI B. C. GHOSE: Yes. And when some
of the prominent students of Orissa met the
Secretary of the Utkal Pradesh Congress
Committee, that Secretary told them that there
would be a deadlock and students shoflld act
to strengthen it wiffi whatever action was
possible for them, including obstruction to
transport and trains. Then Action Committees
were set up in different cities, Action
Committees which in some cases were
presided adod over by Congress members.
And j$<ajiK3® even an M. P. from
wejMtToxise present in the Puri Action
Committee'. '"They passed a resolution that
demonstrations  should be held and
particularly the Central Government property
should be attacked because the undelying idea
was that this was a protest against the*
Central Government's decision and therefore,
the targets of attack would be the All India
Radio, railways,' post offices and so forth.

DrR. RADHA KUMUD MOOKERIJI
(Nominated): It was ...not the. decision of the
Congress Committee,;,, It was the decision of

a party.

5 9957
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SHRI B. C. GHOSE: I say it was. I am not
saying the Congress Working Committee. |
am saying that Congress memhers were
presidents of -tirese Action Committees.

SHrI K. S. HEGDE: P. S. P. members
were there.

SHRI B. C. GHOSE: I am telling you what
happened. The idea got round—since the
Ministers and Congress members were
associated—that this movement had also
Government backing. That was the idea of the
people in the initial stages and the
Government officers also 'did not taRe action
at the beginning. Then the trouble started. As
soon as it started, the Congressmen went
away. They went away because the situation
was extremely difficult and they dissociated
themselves at once from these Committees.
Now, I ask you: Is that honest? You are
responsible for the situation you create.
Passion is roused. People take to violent
methods. You say that violence has broken
out. Then you retire. What happened in the
meantime? Both the Chief Minister and the
Congress President of Orissa came to Delhi.
They were told that they must not resign but
act firmly. There was a somersault. If that is
the situation, ther! I leave it to you to judge as
to who is responsible for the outbursts. And
although I agree that even if there is
provocation the people should not resort to
violent activities, even then, I feel that it is not
right and proper that those who have been
responsible should not also bear their share of
responsibility. As I had said, no consistent
principle is to be found in the Government's
approach to this problem of the reorganization
of States. We know that at about the time
when we achieved independence and after the
partition, there was a certain shift in the
Government's attitude towards this question.
Prior to that, the emphasis was always on
language. After that, other considerations also
came into prominence. [ have no quarrel
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with that. Times may change and' your
attitudes may change. But, I believe that even
when the Congress was stating that other
considerations should also be taken into
account, they all the time stated that language
had a predominant place and was the dominant
factor. They had given these indications in the
Resolution which set up the S. R. C. The
Commission examined the question and made
certain recommendations. How have* they
gone about implementing them? It was
incidentally very gratifying to hear Mr. Hegde
saying that the plan was most confused and I
ask my friend, Shri Govinda Reddy to take
note of it.

Now, the S. R. C. made certain re-
commendations and what did the Government
do about them? At first, if I remember rightly,
the Impression was conveyed that the S. R. C.
recommendations would be accepted in toto.
The next day great surprise was expressed at
some of the recommendations of the S. R. C.
On the third day, it was said that changes
might b« accepted if there was mutual agree-
ment. On the fourth day, there were vague
rumours—many things were said, including
that of a commercial capital. On the fifth day,
we had proposals of zonal councils. On the
sixth we saw a new ray of hope in the merger
proposals. On the seventk day, God alone
knows what will happen. Sir, whether there
was an? consistency in all this, I leave it x»
your decisiSh.

I do not want to recite chapters and verses
or to eite more examples t» show how the
Government and the Congress have been
inconsistent in this matter. What I intend to do
is t* place certain facts for your consideration.

Firstly, I would like to draw your attention
to the method the Congress has adopted in
trying to arrive at a solution of this vexed
issue. As my hon. friend, Shri Bhupesh Gupta
said yesterday, they think that it is @ demestic
affair. They call some Co»-
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gressmen from this side and that side. They
meet together in confidence. We do not know
what happens. Thereafter, some Congressmen
say that thev are given to understand that
something will happen. We do not know what
happens in those confidential meetings. Then
they announce certain decisions, as if there is
nobody else in the country, as if the Congress
is the whole country. We do know that the
Congress is a mighty organization—an
organization that was built up by the efforts of
all of us including my friend, Shri Bhupesh
Gupta. And they have a great heritage left by
a great man. But it seems that they are going
to fritter away that heritage. I would like to
say that great as the Congress is—we all
acknowledge its greatness—it is not the whole
country. It should not be equated with the
country. We also belong to the country. My
friend, Shri Bhupesh Gupta is also of the
country. His opinion cannot be absolutely
ignored as if he does riot count. It is based on
the wishes of the people. Therefore, I thought
that it would be in the fitness of things if
Congress had gone about in solving this
problem in a better way and if it had tried TO
create a better atmosphere by taking other
parties into confidence. As Shri Hegde has
said this question cuts across party lines.
There are differences within our parties. But I
am sure that if we were consulted, if you had
asked the leaders to meet together—they are
all patriots; Acharya Kripalani is no less a
patriot than any other—they would have tried
to solve this problem, because it is an issue on
which our future depends and on which our
future prosperity depends and therefore' we
should have come together in arriving at a
solution.

Secondly what I want' to say is this tnat a
fashion seems to be growing today to
juxtapose—unilinguism against the unity of
India, as if the idea is that the two are
incompatible and that as soon as these two are
brought together there would inevitably be
explosion and dutBurgt. I be-
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lieve that unilinguism as such does not
threaten the unity ofc. stability of India, as
much as bllinguism or multi-linguism as such
does not. It is only when the passion of the
people is aroused—passion based upon a
sense of inequity that outburst takes place.
While the Congress was shifting its ground
from emphasis on language alone to the fact
that other considerations had also to be
taken into ac-
count, even then, did not the Congress in the
wake of public agitation and outbursts that
followed the demand
[ for a linguistic State in Andhra concede
Andhra State? Why did they concede Andhra
State? And I ask you: Is my friend, Prof.
Ranga who had espoused the cause of Andhar
and who, I am sure, holds Shri Potti
Sriramulu as a great patriot and martyr, less
of a patriot than the Home Minister or the
Prime Minister of India? Does he threaten the
unity of India? Then, why is all this outcry? Is
it because, you are in a difficult situation to-
day; and as a political device, you are
suggesting a certain formula? Uni-lihguism as
it is really not bad. It is a good thing because,
as has heen said and as has been admitted by
all Members in this House. It is good that the
people of the country should understand how
the Government functions. I need not repeat
the quotation which was read out by my
friend, Shri Bhupesh Gupta yesterday from
the ReDort of the Nehru Committee of 1928.
Even the S. R. C. Report says:

"Tn a democracy, the people can
legitimately claim- and the Government
have a duty to reassure that the
administration is conducted in' a language
which the people can understand."

Sir, the resolution which was passed in
Amritsar amazes me.

MR. DEPUTY CHAIRMAN:
take more time?

Will you

SHRIB. C. GHOSE: 1T will
minutes more.

take fifteen
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MR. DEPUTY CHAIRMAN: Th-n, please
continue after 2-30 P.M.

The House then adjourned for
lunch at one of the clock.

The House re-assembled after lunch at half
past two of the clock, MR. DEPUTY CHAIRMAN
in the Chair.

SHBI B. C. GHOSE: Before we adjourned, I
was elaborating on the point that unilinguism
as such does not endanger the stability or the
unity of the country just as bilinguism or
multi-linguism as such does not. In this
connection it is rather surprising that certain
observations should have been made in the
course of the Amritsar Session on this issue,
and the resolution on States Reorganization is
in parts amazing. An explanation was sought
to be given for the cnange in the Congress
attitude towards the formation of linguistic
States. It was stated in the Congress
Resolution on this is>ue that there fa a
difference between now and the British days,
that' during the 3ritish days there was
necessity for the formation of linguistic States,
as if that necessity does not arise todav. To
suggest that the end of the British rule makes a
difference in the innate value of the linguistic
principle for the formation of States is sheer
hypocrisy. Whether there is British regime or
not. there is no doubt that common speech is a
strong and natural basis for provincial
individuality, if those who speak the same
language form a compact and self-contained
area so situated and endowed as to be able to
support its existence as a separate province.

I think that what has been done in Amritsar
has been to misread history and distort facts.

SHrRI GULSHER AHMED 'Vindhys
Pradesh): It only says that it shouk-
be postponed

SHrRi B. C. GHOSE: That may be so
Postponement is one thing and reorganisation is
an entirely different 1
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question. If you do reorganise, the question of
principle comes in. But if you want to
postpone, let the Government say that they
want to postpone it and we shall then discuss
it.

SHRI AKBAR ALI KHAN (Hyderabad) :
What is your own opinion-

SHRI B. C. GHOSE: I come to the third
point, that is about the merger proposals. |
want to say a few words generally and then in
particular on the issue of the Bengal-Bihar
merger The merger proposal has been adum-
brated presumably on the ground that the
formation of bilingual States would be better
for the country and would promote better
relations between peoples speaking different
languages. But that is not borne out by
history. I will read certain passages which
occur in the S.R.C. Report. For example, first
if you take developments outside, paragraph
145 of the S.R.C. Report says:

"European -. history, however, clearly
shows that language is one of the
fundamental elements of social life and
influences to a large extent national
psychology, so much so that speaking of
Central and Eastern Europe. Professor
Toynbee nas been led to observe that the
growing consciousness of Nationality had
attached itself neither to traditional frontiers
nor to new geographical associations but
almost exclusively to the mother-tongues.'
Tt is to be noted that most bilingual or
multilingual States have had to face
separatist movements. Belgium and spain
are notable examples.. In Switzerland
divided sympathy for Germany and France
severely strained Swiss neutrality during the
war of 1914-18."

Now. coming to the question nearer home,
this is what the- S.R.C. Report says:

"The question whether multilingual
States will strengthen the unity of India is
not easy to determine. In States  having
more than one
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developed language, there has been no
marked tendency in the past to develop a
sense of loyality to the State. There was
never any noticeable Madrasi sentiment
when the State was a composite one. On the
other hand, such loyalties as did develop
within the area were based on languages.
The same holds true about Bombay and
Madhya Pradesh. Marathi and Gujarati
feeling grew up side by side, practically to
the exclusion of any particular loyalty to
the province or State of Bombav In Madhya
Pradesh, the Maha Vidarbha sentiment
based on the Marathi language has been
vocal for many decades."

Contrarywise, 1 would agree that the
formation of bilingual States would not mean
any serious danger to the languages
themselves, because in bilingual Bombay
State Marathi and Gujarati languages have not
suffered. But before we accept or before we
show our partiality in favour of this newly
discovered passion, we should examine the
question more thoroughly, more
dispassionately, lest -we jump from the frying
pan into the fire. It appears to me that today,
from a reading of history and from experience
in this country, it would probably be wiser to
base States on language and having such areas
as are administratively workable for each
linguistic area. It may not be, in the present
context, advisable to urge the formation of
bilingual or multilingual States. But I am
prepared to say that the question requires
dispassionate consideration and examination.
Just because there have been certain unhappy
happenings in the country, we should not run
from one extreme to the other. On the
contrary, we know that linguistic States in this
country, wherever they exist have worked
satisfactorily. There has been no question that,
when States were organised on the basis of
language, those States had not been loyal to
the country, so that what is the reason today
that we should depart from that state of things
an” bring in something new which might land
us again in sericut

troubles as in Bombay. I am sure that, if one
could demarcate the areas in Punjab into Sikh
and Hindu areas, that would be the best
solution, but unfortunately the Hindus and the
Sikhs' are so mixed up together that it would
probably be impossible to do that and
therefore it may be necessary to have other
arrangements, three tier or four tier formula—I
do not know what is transpiring but something
may have to be done. That u why I say that
before we profess sympathy for or give our
support to the bilingual or multilingual
formula, we should take more care and see
that we do not create a situation which would
be worse than what it is today.

I now come to the question of the Bengal-
Bihar merger. It is not easy to speak with
definiteness on that question, because one
does not know what, is actually proposed, but
certain observations may be made. Firstly, the
new lamp of hope which I believe Maulana
Azad sald was lighted by this proposal does
not appear to illumine any other territory of
India. Nobody has reacted favourably to that
proposal. Assam and Orissa who at one time
were supposed t« be keen on falling in line'
with Bengal and Bihar in forming a unified
area have slipped away. They would not
touch- it even with a pair of tongs. Similarly,
there is no response from the South. It appears
that at least today the people of this country
are not very much enamoured of the solution
which is being offered to Bihar and Bengal.

SHrRI P. S. RAJAGOPAL NAIDU
(Madras): What about Travancore-Cochin?
They are very anxious to join.

SHrI B. C. GHOSE: But are the other
people willing to join with them?  That is
the question.

SHRI H. P. SAKSENA: I may be willing,
while the other party may not be.
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SHRI B. C. GHOSE: That is the trouble
very often.

Secondly, we have' to examine the
background of the proposal. How did it come
about? That is the most-Unfortunate part of it
because even if there is any merit in the
proposal, there is no chance of that merit
being rationally examined. The history of it
was given yesterday by my friend Shri
Bhupesh Gupta. Both the Bihar and Bengal
Congress were using the choicest epithets of
abuse and condemnation against each other.
On the question of a piece of territory there
was a threat of resignation. It is reported that
the Bihar Chief Minister felt that if certain
pieces of territories were given to Bengal—
and mark you the Home Minister and the
Prime Minister say that it does not matter
where a piece of territory goes or does not
go—he would "resign.

SHRI A. C. GUHA: That is report-«d.

SuriB. C. GHOSE: I said so.
SHRI A. C. GUHA: Only reported.

SHRI B. C. GHOSE: Hut many reported
things are true.

SHRIA. C. GUHA: Not all.

SHrRi B. C. GHOSE: Not all. But
even a rational person—when the
Minister for Revenue and Defence
Expenditure is here I might say—like
the Finance Minister of India is
reported to have tendered his resig
nation on the Bombay issue. I don't
know if it is right or wrong and cer
tainly the Finance Minister

SHRI M. GOVINDA REDDY: That is also
reported.

Surt K. S. HEGDE: On a point of
information. I am told several mem
bers of the P.S.P. also reeignea"
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Surt B. C. GHOSE: But you claim
that you have all the logic on your
side and that the P.S.P. has not logic
or rationale or persons who may be
called the salt of the earth in their
party. The Bengal Chief Minister
however found that he could not
satisfy his own people with the little
bit of territory that he had got from
Bihar—it was a very difficult....................

(Interruptions.)

SHRI A. C. GUHA: He has not said,
anything like that..................

SHRI B. C. GHOSE: That is a fact Is it the
hon. Minister's, contention that that is not so?
Let him say it clearly in this House that if the
States are reorganised on linguistic basis, he is
satisfied with the piece of territory that we
have got from Bihar. Let him say that. I sit
down. Why has. he not got the courage of
conviction to-say that?

SHRIK. S. HEGDE: Are you satisfied?

SHRI B. C. GHOSE: I am not. Let him say
it because he wanted to have a dig at me, let
him say that he does not worry whether that
bit of territory comes to Bengal or not.

SHRI JASPAT ROY KAPOOR (Uttar
Pradesh): He will be satisfied if both Bengal
and Bihar are united.

SHri B. C. GHOSE: 1 am not speak

ing on that proposition at" present.
That is a different proposition. Has
he the courage of conviction to say
that he does not care as to whe
ther..........

SHRI A. C. GUHA: It should be referred to
the Chief Minister of Bengal and not to me.

SHrr B. C. GHOSE: i am asking you.
(Interruptions.) Let me go on without these
interruptions because it does not help the hon.
Minister— it might help me a little. As I said,
these two Congress organisations—of Bengal
and Bihar—found themselves in a serious
quandary. With a view
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to getting out of the difficulty, overnight they
proposed a merger. All became bhai-bhais.
We were bhai-bhais without the merger.
There is no necessity of a merger to become
bhai-bhais. As soon as you make a proposal of
that kind, it becomes suspect. It is not
examined on its merits even. It comes as a
political expedient. As Shri Jayaprakash
Narain has said—I have got it here—it is a
sort of an escapist solution....

PrOF. G. RANGA: NoO harm in that.

SHRI H. P. SAKSENA: He is out of politics
now.

SHrr B. C. GHOSE: But his views still
carry great weight. It has not come out of the
goodwill of the people of both the States. As a
matter of fact, the people did not know. One
fine morning they found in the papers that
they had become bhai-bhais as"if before that
they were a sort of enemies. Therefore it is a
political expedient and the other parties
naturally are not willing to pull Congress's
chestnuts out of the fire. If Congress was in a
difficulty, let them stew in their own juice.
Why should other people come and help them
out?

SHRI A. C. GUHA: And let the country go
to dogs.

SHRI B. C. GHOSE: If as the hon. Minister
says, they were at all concerned about the
future of the country, they should have given
thought to the problem before they went to the
S.R.C. and made their demands, Further, the
conduct that they have shown since then at
least conclusively proves, as my friend Mr.
Bhupesh Gupta had demonstrated yesterday
that, let alone the other parties, the Congress
was not concerned, according to him, with the
good-of the country.

Then let us see what the merger proposal
is. It appears that since the proposal was first
made, the Bengal Chief Minister is having
(second thoughts. There was going to be
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brought forward a Resolution on the merger
proposal to be placed before the Bengal
Legislative Assembly on the 24th of this
month. It is reported in the papers again that
that resolution is gcing to be withdrawn on the
plea that an amendment to the Governor's
Address which was defeated meant that the
Bengal Assembly had given its support to the
merger proposal. It was a far-fetched assump-
tion .. JC

SHRI AKBAR ALI KHAN: That was a
direct amendment.

SHRI B. C. GHOSE: I am coming to that.
The amendment was to the effect that the
House regretted the omission of any mention
of the formation of States on a linguistic basis
in the Governor's Address and taking proper
action therefor.

AN HoON. MEMBER: No.

SHRI A. C. GUHA: There was something
else.

SHRI B. C. GHOSE: Let me. come to
it. T know it but as I said, it was a
subterfuge and an eye-wash because
let me again say .................

SHRI K. S. HEGDE: Whose amendment?
The amendment was not by Congress.

SHri B. C. GHOSE: On the amend
ment that was defeated, the Ruling
given by the Speaker of the Bengal

Legislative Assembly was ................

SHRI A. C. GUHA: Why has not th<=>
hon. Member quoted the full amendment?

SHrRI B. C. GHOSE: Let me quote the
ruling of the Speaker of the West Bengal
Assembly who has ruled that the defeat of the
amendment does not mean either an approval
or disaD-proval of the merger proposal. Now
that is the position and the Resolution had
been withdrawn. Secondly, there were
Corporation election* due in March this year.
They have been postponed.  Will the hon.
Minister be
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in a position to furnish me the reason? He will
say "Ask the Chief Minister. How do I
know?" We have asked. The hon. Minister
does not know but any man in the street
knows that the only reason was that if the
elections were going to be held now. the
Congress would lose almost all the seats.

SHRIK. S. HEGDE: How many times
you have said that before?

SHRI B. C. GHOSE: As the hon. Minister
will know that there have been certain
municipal elections recently round about
Calcutta and the Congress has lost heavily.
Then I come to what it is that we are speaking
about. What is the merger proposal Have you
ever heard of anything—of a proposal—which
has been put forward before the people without
telling them what it is all about? Those who
urged this proposal did not actually themselves
know as to what they were wanting to do.
Nothing good will ever come out of something
which is inspired by motives which are not
honest and which is pursued by methods which
are also not honest. Now let us see what the
Bengal Congress Assembly Members have
been saying about this merger. A member of
the Congress Assembly Party in West Bengal
said in the Bengal Assembly that if there is to
be a merger, there must be conditions and
s,ome of the conditions are like *these:

1. That there should be a convention to
have a Chief Minister from one region
and the Deputy Chief Minister from
the other region.

2. Regional Assemblies to be concerned
with interests of the region and
decisions of Regional Assemblies to
be binding upon the Cabinet and the
Composite Assembly.

3. Equal representation in the State
Upper House.
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4. Land revenue, tenancy and taxation to
remain unchanged in each area.

Some of these conditions I find Dr. Roy has
also endorsed, for example, that there should
be equal representation in the State Upper
House, that land revenue, taxation and
tenancy laws should be different fOr each
area, that the development budget for each
area should be separate. Then what are you
merging? [ fail to understand what the
proposal is.

Surt K. S. HEGDE: On a 'point of
Information. Sir. Does the hon. Member know
that his leader has said that so far as Bombay
is concerned, there should be a similar
arrangement, as is proposed by the hon.
Member just now?

SHri B. C. GHOSE:
cerned with what..................

I am not con

SHRI K. S. HEGDE: What your leader says,
but only with what you say.

SHri B. C. GHOSE: At the moment
I am not concerned with whether my
leader has said anything on these
separate  conditions. If the condition
of Bombay necessitates those condi
tions, that is quite different. I do not
think in the first place that he said
that all these conditions ....................

SHRIK. S. HEGDE: Not all.

SHRI B. C. GHOSE: That is to say, he did
not object to the principle. But are all these
conditions to be fulfilled and we would still
call it merger? I do not see that there is any
merger where we start with suspicion of each
other. We start with suspicion and say that
there should be equal representation and all
that. It looks like what has happened with East
Pakistan and West Pakistan. I do not favour
any merger on these conditions. I am quite
willing to go along with my Bihar friends if
both agree ont of their free will,  with
goodwill and
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trusting each other and do not lay down
conditions like these. There may be
circumstances when these may be necessary,
but this proposal does not appeal to me as
something that may be called a merger of the
two territories, and really I do not know what
is the proposal that has been put forward
before the people for the creation of a Bengal-
Bihar merger. I have never heard of such a
fantastic proposition. When first the Chief
Ministers of Bengal and Bihar said that these
two States should be merged together, they
did not give any idea of what they meant.
They intend to bring a Resolution and ask the
Assembly to support it. And the West Bengal.
Congress Party supported it, without knowing
what it was all about.

SHRI JASPAT ROY KAPOOR: The basic
idea.

SHRI B. C. GHOSE: They have mortgaged
their intelligence and their reason to
somebody. But that wav democracy cannot
function

Surt K. S. HEGDE: Physician, heal
thyself.

SHRI B. C. GHOSE: 1 say, if only "the
Congress would tread....

THE MINISTER frorR REVENUE AND
DEFENCE EXPENDITURE (SHrI A. C.
GUHA) : The hon. Member may look to the
Chair and not to me.

SHRI B. C. GHOSE: But it so happens that
though I want to look at the Chair, my hon.
friend there is just in front of me and when I
stand here I cannot help looking at him.

AN HoN. MEMBER: And get inspiration
from him.

SHr1 B. C. GHOSE: (After moving to a
different seat) I shall not look at him now.

MR. DEPUTY CHAIRMAN: Order, order.
Go on please.
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SHRIB. C. GHOSE: 1 was saying.

Sir. that the whole thing has been conceived
for getting the Congress out of a difficulty, for
getting the two Congress Provinces from out
of the difficulty in which they find themselves
.today. But that is not the right approach to
the problem. The Congress often says that
problems must be approached peacefully and
in a democratic way. If the Congress would
only tread the path of truth, nonviolence and
democracy, 1 am sure we shall always reach
the right solutions, for if the people want
something surely there can be no question of
any opposition to it. But the difficulty only
arises when something is sought, to be
imposed upon them. If, therefore, the
Congress does riot act as it professes that it
will act, that is to say, non-violently,
peacefully and in a democratic manner, the
consequences certainly would be dangerous
and woe betide this country and the con-
sequences thereof and the responsibility
therefor would lie squarely and fairly on the
Congress.

SHrRl AHMAD SAID KHAN (Uttar
Pradesh): Mr. Deputy Chairman. T rise to
support the motion moved yesterday by my
hon. friend here and I feel that we should
convey our gratitude to the President for the
Address delivered by him to both the Houses
on the 15th of February.

Sir, I have been hearing the speeches from
the Opposition and though I am a great
believer in the fact that it. is the essence of a
Parliamentary system there should exist an
opposition, I am sorry to say that some of the
speeches coming from the opposite side seem
to be just opposing for the purpose of
opposing and for maligning the Government.
But as my speech develops I may be able to
give a reply to some of their criticisms.

I agree with the Address that during the
year that has just ended, our achievements
and endeavours have been such that we can
look back upon them with satisfaction and I
may add that we can look forward to the- year
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[Shri Ahmad Said Khan.] commenced, with
hope and courage. During this year I happened
to get. an opportunity to visit some of tht»
European countries. I went to Helsinki as a
representative of this House to attend the
International Parliamentary Conference. There
I came into contact with the members of the
parliaments of various countries. I assure you.
Sir, that it was with feelings of satisfaction
arid pleasure that I noticed that the people
from other countries looked upon us with
great respect and heard our opinions with
great attention. All this has been achieved in a
short time, because as we all know, before we
got our independence, we had no foreign
policy whatsoever. I have also noticed that
Asian and African nations were very friendly
towards India, particularly those from the
Middle East. Let me assure you that if they are
so friendly, and if they have such respect and
if the prestige of India is so high in the in-
ternational field, it is not because they think
that We are a great military nation, or that we
possess more tanks or that we possess
weapons of general destruction. Nor is it due
to the fact that they think that we are a' very
rich nation. They are fully awar, that we do
not possess either the atom bomb or the
hydrogen bomb; nor do we care to possess
them. They are also fully aware that we are
not a very rich nation. In fact, we are
struggling to raise the standard of life of our
people and to stabilise the economic condition
of our country. What has commanded their
respect are not these material considerations.
Their respect is due to some moral conside-
ration. It is really on a moral level, because
they think that the voice of India's Prime
Minister is always raised for peace in the
world, because they know that the voice of
India is always raised for international justice
and peace, and that the Prime Minister of
India always champions the cause of the
smaller nations who are being controlled or
exploited by stronger nations. He believes in
their emancipation and their liberation.
Moreover, there is  another reason
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which creates this respect for us and that
reason is that these nations are fully
convinced that peaceful coexistence is not a
matter of political expediency for us.

3 pP.M.

It is not due to any administrative
convenience. It is really an article of faith, it is
a way of life which was preached 2,500 years
ago by Mahatma Buddha and repeated again
in our lifetime by Mahatma Gandhi. This is
now being advocated by our Prime Minister-
throughout the world. The result is that Panch
Shila has now become an accepted factor by
all the nations as a basic principle for global'
peace. They are also convinced that we are
always trying to act up to our professions.
There is no difference between our words and
deeds. Goa is really a proof of this if proof is
needed. Is there anyone who does not Know
about the very strong feelings existing in India
about Goa? After all, Goa is a part of India
and if our sympathies go to the inhabitants of
that territory, it is but natural. However, m
spite of the gravest provocation India has not
deviated an inch from the path of peaceful
negotiation and This is a proof that we are
trying to act UD to our professions. Yesterday,
our friends attacked Government in regard to
its policy regarding Goa, Kashmir, Ceylon and
Burma. I want :0 ask them one thing. What do
they want Government to do? Do they want
Government to send an ultimatum to these
nations or to declare war on them? It will be a
great mistake if any Government does such a
thing. The world knows that we have been
acting on a certain principle. The moment we
become an aggressor in regard to thp weaker
nations, the world will think that we are hypo-
crites, that we are non-violent against the
stronger nations and violent against the
weaker ones. Do our friends want India to be
put in this position?

I do not wish to take the time of the House
by enumerating the economic progress. What
has been mentioned in the President's Address
is
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enough to show that the Government's efforts
are bearing fruits in the shape of an increase
of 18 per cent, in national income, 43 per cent,
in industrial production, 16 per cent in agri-
cultural production other than foodgrains and a
20 per cent, increase in foodgrains. That is
quite enough to show the progress. I think
even the worst enemy of the Government can-
not say that the progress achieved during the
five preceding years is insignificant. We have
got a new Plan for the next five years and I
would like to draw Government's Report. So
far, I'have been supporting Government but
here 1 have to *express my opinion, opinion
which edoes not quite agree with that of
*Government's. In paragraph 14 of this Report,
it has been said: "It is appropriate to think
more and more in terms of inter-penetration of
the public and private sectors rather than of
two separate sectors." This principle, I think is
good if it is followed instead of downright
nationalisation. It has some advantages. One of
the advantages is that it is more in harmony
with the principle of mixed economy. The
second advantage is that it will relieve
Government to a very great extent from the
worries of finding financial resources for the
next Five Year Plan because money will
readily come from the private sector. Instead
of raising the pitch of taxation higher and
higher. Government will be able to get money.
The third advantage is that there is a general
impression that business econcerns run by
Government are not efficiently run, that there
is a certain amount of corruption. In fact, Gov-
ernment has accepted this fact on page 49 of
the same Report in these words: "It was
pointed out in the First Five Year Plan that
corruption led to wrongs which were difficult
to redress and undermined the structure of
administration and the confidence of the
public in the administration".

ministration” They have themselves admitted
that there is corruption in the concerns run by
them. If they act upon this formula, then they
will have to take businessmen, men with
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business experience and talent, on to the
directorate with the result that this will improve
the efficiency of the concerns and reduce
corruption. I am in agreement with this
principle but I would like Government to know
one thing. There should not be a one-way
traffic. It will not do if Government interferes
with the affairs of the private sector without
taking experience” businessmen to advise them
in public sector. If they have real mutual co-
operation, I am sure it will have a good effect.

At page 28 of the same Report, it has been
said that during the next five years, securities
to the value of Rs. 430 crores would mature
which will have to be paid. I would like to
suggest to Government that they should give
an option to the security holders either to
accept money in cash or to invest the same
for a shorter period and on better terms. In
that case, it will not be necessary to pay in
cash. There will be, I think, very many people
who will be very willing to re-invest their
money.

In the same Report, it has bee»
recommended that ceilings should be put on
agricultural land. For the information of the
House, I might say that in U.P., I know, there
ia a law which says that nobody who has got
S# acres of land can purchase or acquire any
more land by any means except through
inheritance. If he inherits land, then he can
have, otherwise not. Therefore, as far as the
future is concerned, there is no chance of big
farms coming into existence. It will be harsh
if we try to cut down the present farms
according to any ceilings that we may fix and
I will tell jam why. Most of these farms come
under two categories. Some of them are those
which were bought by big capitalists during
the War. They have spent a lot of money in
mechanising them. As far as those farms are
co«-cerned. they have been exempted front
the ceiling. The other category is the ex-
zamindars who have, in their possession,
land more than  the celling
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[Shri Ahmad Said Khan.] fixed and they are
under their cultivation. I would like to ask
Government and the House, after having
abolished zamindari, would they like to cut
down the land under their personal cultivation
also? Will it not be too harsh on them? We
know that these are basic changes; if these
changes would have taken place by means of a
revolution, that would have been a different
thing, like a storm that sweeps away everything
but we are making all these changes and
reforms through democratic processes which
means with the consent of the people
concerned. That being the process, I think it
will be very wrong to curtail and cut down land
which is in the possession of the ex-zamindars.
Would you not like to wait a little? The law of
inheritance will work and the land will be
divided among the children. If you cut it now,
what will .happen to ,their, children and grand-
children on. the death of these ex-zamindars? J
think. Sir, it is very, wrong to try to cut down
the land in their possession any more. I am
aware that there are feelings against the ex-
landlords and here I may quote one simile to
make mv meaning clear. Suppose there is a
*Doctor who sa.\»5 that chicken soup is good
for the patient. The Doctor is i
right ............. and the patient will also
benefit from the chicken soup. But what
about the chicken and the chicken's family? It
is quite all right to say that these zamindaris
should be abolished. But the ex-zamindars are
also your nationals, your citizens, and while
socialising the thing you should take into
consideration the plight of those who are
being displaced and dispossessed by this
process. Here I may say one thing more.
Nearly three years ago zamindaris were abo-
lished but many of the ex-zamindars have not
received even the Bonds that were to °toe
given to them. So under these circumstances it
will. bo very wrong to cut down the area-of
the land in their possession.

Motion of Thanks on

Now [ will say justa few words about the
reorganisation of States. ,
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Much has been said about it. In fact the debate
today and yesterday was more a debate on the
States Reorganisation Commission's Report
than on anything else. I think that Government
made only one mistake in that they were very
keen to please everybody and that has put
them into difficulty. The Commission's main
recommendation has been accepted, but in
certain places like Bombay trouble arose.
Their recommendation was a bilingual State,
and I suppose Government was also agreeable
to it. But when they noticed conflicting
demands from the people there, instead of
sticking to the Commission's recommendation,
they tried to meet the people by putting
alternative proposals and they went on and on,
step, by step, like this. I think that now the
only thing to do is to' make some decision for
a temporary period, for 3. 4 or 5 years, and to
say that the whole thing will be re-opened
then, because, at present, the atmosphere is so
surcharged with passion that any permanent
decision seems impossible to my mind.

President's Address

With these words. Sir, I should liko to
support the Motion.

SHRI LAKSHMAN SINGH J1 BAHADUR
(Rajasthan): Mr. Chairman, in reviewing the
activities of the Government, the Address of
the President contains certain bright features
whereas in certain respects it falls short of
expectations. The highlight among the
achievements of the Government is the mode
of conduct of its foreign policy. It is a policy
of non-involvement in any of the power blocs.
Its. outlook is generally friendlv towards all
nations of the world. It is designed to ease
tension where India's services are sought and,
broadly speaking, it places reliance on the
doctrine' of 'live and let live'. The foreign
policy of the country has raised the prestige of
India and has enhanced lhe stature of the
Prime Minister. The Government's foreign
policy is good as. far as it goes, but too much
"stress is season and out of season on the
doe—
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trine of co-existence might perhaps lessen its
value. In season it is good because there is
intrinsically nothing wrong about it. But, we
must remember that India, although a very
large country, is not strong militarily or
economically, and it might, not be a very
pleasant thing if the feeling at all goes round
that,the principles we value and hold high and
"lose to our bosom are in certain respects not
applied in our own case. It .is easy for me to
criticise in a negative fashion, but I have no
doubt that the foreign policy of the
Government  under  somewhat  trying
conditions, judged as a whole, is unexception-
able.

-All sane thinking people in this country
would welcome prospects of closer
understanding between us and our neighbours,
especially us and Pakistan. So long as India-
and Pakistan do not pull together, the progress
of both must continue to be adversely
affected. Throughout history bad relations
with neighbours have never helped any.
country and this applies to a far greater, extent
in the case ot Pakistan than in our own case. |
would therefore welcome prospects of better
understanding between the two countries. It
would perhaps be unnecessary on my part to
go into the history of the disputed accession
of the State of Jammu and Kashmir. It is
obvious that this dispute cannot be resolved to
the satisfaction of the parties to the dispute by
the United Nations. Its solution would be a
feather in the cap of the Government of India.
It could be resolved with courage and
imagination and I believe the Government
could rise to the occasion. I do not see what
other solution there could be than to amicably
agree to the cease fire line with minor geo-
graphical adjustments to be the fin-i!
boundary line between the two countries, or.
in the alternative, to accept the verdict of a
plebiscite under international auspices. No
doubt this might involve the partition of
Kashmir, and with my background it is but
natural that I should have a soft corner for a
princely State for there

cannot be a greater calamity for a country
than its partition. This legacy of partition by
the by is the aftermath of the last war. It
started off with the partition of Germany.
There -after Palestine and India were parti-
tioned. Not very long ago Korea underwent
the same fate and recently Viet Nam was
amputated on the same basis or principle, and
now a similar picture seems to be gradually
taking shape over the China-Taiwan contro-
versy.

It is difficult for me to understand how a
great country like China could continue to be
unrepresented on the United Nations. It is
high time that this anomaly was rectified
although it may be rather unpleasant from the
point of view of some very important
countries. So long as this anomaly continues
(o remain unrectified, the representative
character of the United Nations will be
undermined and prospects of international

complications continue to remain
undiminished.
Although 1 personally believe in the

doctrine of peace from strength, war at this
time is too horrible a prospect to imagine.
And this is the main factor that is preventing
the two principal camps from clashing whilo
we in India are less panicky and probably
better off than very many countries much
larger in size than our own. How long we will
continue to remain in this happy position is a
matter of conjecture and completely,
unpredictable. I shall however continue to
hope for the best.

Alluding to some of our neighbours such as
Ceylon, it seems to me rather desirable that
the Government of India should convey an
assurance to the Ceylon Government that its
larger neighbour has no desire whatsoever to
impinge upon the sovereignty of that little
country by flooding it witn Indian nationals of
doubtful or double allegiance owing to
Ceylon. I should also, if I may, with due
respects, state that the problem of Goa is more
a problem of time than anything else. I
appreciate that the statement of Mr.
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[Shri Lakshman Singhji Bahadur.]
Dulles, the Secretary of State of the
United States of America, with respect to
Goa and its enclaves was somewhat
inopportune.  All the same the
Government of India with advantage
could be less hasty and perharjs more
dignified in its approach. It is probably a
more complicated question than the
question of French possessions and may
perhaps have a legat background,
although geographically and morally no
one in India would want the continuance
of Portuguese rule over Goa and its
enclaves.

Motion of Thankg on

In his Address two years ago, the
President had said "A Board for the
preservation of wild life has been set up.
At Jodhpur a Desert Afforestation
Research Station is being established This
will undertake the work for reclamation of
arid areas." Since then very little seems to
have been done for the preservation of
wild life and reclamation of arid areas. All
lovers of wild life take an alarming view
of its rapid decrease. In my own Stat«»
'Of Rajasthan where wild life used to
roam about the countryside, effectively
preserved, there is hardly anything left of
it now. I wonder what the Wild Life
Board has been doing all this while for
most of its work seems to have remained
on paper This is particularly so in the case
of Rajasthan where certain game sanc-
tuaries, with careful preservation for the
last half a century, were a literal paradise
for wild fauna. It seems * pity that this
asset of the country should be so
neglected as to reach the verge of
extinction in the course of mthe last six or
seven years. In places wild life can still be
revived if given effective preservation and
I hope something will be done about it
before it is too late.

Another matter to which I would like to
draw the attention of the Government is
the merciless destruction ¢ of forests in
Rajasthan, especially in my own home
district and in the two districts adjoining
it. In this Southern Rajasthan, covering
some 3,000 sq.
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miles there used to be the best forests The
fate that these forests have met. in the
course of the last six or seven years is
something to be seen to be believed.

The countryside looks completely
denuded of forest growth and the
hills look absolutely bare and shaved

off. Timber, maybe to the tune of a crore
of rupees, has been indiscriminately
leased out. smuggled out, or just
wantonly  destroyed. The setting up of
an Afforestation Research Station in
Jodhpur in my opinion seems to be a
mockery, if our existing asset, the
great forest belt of Rajasthan in  Central
Rajasthan, in Northern Rajasthan and ia

Southern  Rajasthan, stands  prac-
tically destroyed and perhaps
may be destroyed in very large
parts for ever. This was the
belt that had bravely withstood th*
inroads of the  western desert for
decades and I hope that something will

be done about it before it is too late.
Forests are a great asset to the country.
They maintain the balance of nature.
They prevent soil erosion while retaining
the fertility if the soil. They do not allow
the rainfall to decrease or to
become capricious. Forests are a national
asset and their indiscriminate destruction
in Rajasthan without even a working
plan, ia my humble opinion,
amounts to maladministration and
deserves the attention of the
Government of India in public interest,
although I know forests may not be a
Central subject.

There are two issues that are in th® mind
of many men these days. They are
unemployment Bnd corruption. Both, if
anything, are not on the decrease, and it is
the duty of every responsible Government
to fight these evils. Unemployment in
Rajasthan has considerably increased. Most
of the erstwhile Indian State Forces hare
been disbanded and the throwing out of
some 25,000 people has adversely !
affected the interests and the future well-
being of over two lakhs of people. The
abolition of the jajir-dari system will throw
out another tw» million people—20 lakhs
or more. I admit that in the present
context
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of things it was inevitable that this jagirdari
system be abolished. But many thousands of
the poorer type of jagirdars with incomes
ranging from one thousand to twelve hundred
rupees a year must, in all fairness, be given
some alternative occupation. These jagirdars
may at the most technically be called as
jagirdars but in reality an examination would
prove conclusively that these poor people are
no more than just ordinary cultivating
peasantry. It will be interesting to see what
the Government of Rajasthan gives them by
way of occupation or employment. Unem-
ployment is an evil that should be tackled in
right earnest on a planned basis throughout
the country. It becomes ever so much more
essential for us to do so in view of the rapid
rate of increase in our population.

Corruption is another matter that must be
given high priority to grapple with. This
canker, as it were, is eating into our yery vitals
and yet some placed high in our country, as
well as certain foreigners, say that we are one
of the most efficiently run countries in the
world. I do not think it is a compliment to
gloat over with satisfaction or complacency.
In actual fact there are very few countries now
left in the world that are efficiently run in the
true sense and I do think there is great scope
for decrease in the quantum of corruption both
in the services and society at large. And what
we lack and sadly lack is discipline. The
feeling of putting one's own interests below
the interests of the Nation is gradually
becoming rare. It is visibly dying out in the
rank and file of the ruling party. How is it
possible under such conditions to increase the
pace of progress with corruption being
progressively reduced to a fine art? Should we
not give greater emphasis to character
building at the primary school stage, with
greater care towards the moral side of life and
specially games, games that would inculcate
discipline and a happy family feeling of team
work, games which would instil in the young
mind the desirability of subordinating  one's
own interests to the
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interests of the team. Games are sadly
neglected at the primary school level and I
cannot too forcefully emphasise the
desirability of due attention being paid to this
essential part of education.

T have given a fair amount of thought to
the proposal of dividing the country into zonal
units. I think it is a proposal which prima
facie deserves consideration and deserves
being pursued, but I do not propose to speak
on the vexed question of the reorganisation of
States. I would say one thing that if I had my
own say I would have only two languages in
this country (i) Hindi or preferably Hindustani
and (ii) English. But in the present context of
things, I readily concede that it is neither
practical nor possible to do so. It would,
therefore, be an evil day for us—the day we
decide to discard the English language or to
relegate it to a secondary or third rate
position. Not only is English an international
language, but it is a unique and great binding
force within this country. It is the one via
media by virtue whereof a southerner can
make himself understood to a northerner or a
Rajasthani to a Bengali or for the matter of
that an Assami. Let no false sense of prejudice
or pride persuade us to discard the English
language, because I am perfectly certain that
we have at the present moment nothing
equally good as a substitute.

I do hope Government realise the
undesirability of too much copying of the
Western system of administration, as if there
was nothing good in our own indigenous
system that had stood the test of hoary
centuries and which had proved that that
system suited the genius of our people. I do
not think that the country has grown visibly
richer or the lot of the poor man has been
appreciably or visibly bettered. I also feel that
justice has become more and more dear,
especially in Part B States in the lower strata
of the judiciary. Nor am I very much in
favour of indulging in excessive deficit
financing  to strengthen the
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second Five Year Plan. I believe in cutting the
coat according to the cloth. Taking a long
view of things I feel it might do more harm
than good. There is inflation already in very
wide areas in this country and it is not a good
sign. I will readily concede, in spite of all this
criticism, that the Government can
legitimately lay claim to some achievements,
but I do feel at the same time that all that
glitters is not gold.

PROF. G. RANGA: Mr. Deputy Chairman. I
am glad that Members in the Opposition also
agree that the Government has much to its
claim so far as its international policy is con-
cerned. In fact. I think that 1955 can be put
down as the best and the most glorious year
for free India, especially in its international
affairs. We have gained so much in the
goodwill of the nations on both sides of the
curtain that I am led to hope that during the
next five years, while we pursue our path of
reconstructing and developing our country
through our plan, we might be able
confidently to count upon the effective
support and sympathy from all those countries
on both sides which can afford to give us a
helping hand. Having said that, I would like to
come down to 010* own Jammu and Kashmir
problem.

My hon. friend who has preceded me just
now has made rather a very venturesome
suggestion. | can onlv say that the time has
not yet come when we can possibly begin to
think en those lines.

Turning to Goa. there was a very
courageous suggestion made in the other
House by one of our friends thai: we cannot
treat and apply to it the same yardstick of
international friendship and also good
behaviour as we would apply in our relations
with great nations or even small nations—to
nations t« sach—because Goa cannot be
treated as belonging to any other nation. Goa's
administration cannot be treated as that of a
Government and therefore, we have to
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explore other ways and means by which we
can possibly come to a settlement of that
problem. I think that there is very much in
that and I do sincerely hope that as soon as
possible our Government would begin to give
consideration to that approach to this vexed
question.

Then I wish to come down to the home
affairs. I find that two big things are there
before us. One is the problem of States
reorganization and the other is the second Five
Year Plan. When it comes to the States
reorganization, I think that there are certain
things over which our Government can be
congratulated. One is that they have once
again reiterated at the Amritsar Session of
Congress their determination to go ahead with
the States reorganization in spite of what has
happened most unfortunately in some of our
States. And the second thing on which they
can congratulate themselves is the states-
manlike manner in which they have tried to
bring about an agreement between the leaders
of Andhra on the one side and the leaders of
Telengana on the other. At one time, it looked
as if that would also prove to be as hard a nut
to crack as many of the other problems where
so much blood came to be shed so
uniortunately because of the passions roused
on either side. But, fortunately because, as I
said, of the statesmanship—and the patient
statesmanship, I should say—and the spirit
displayed and used in a very democratic
manner by the leaders of the Congress and the
leaders of this Government, we are within
reach or within sight of a happy agreement
between these two friends on both sides and as
a result of it. Visha-landhra is likely to emerge
not only successfully, but also in an atmos-
phere of peace and mutual understanding.
That also stands to the credit of the
Government.

Thirdly, some of our friends have said once
again that the Uttar Pra -desh should be
divided. I have once before told the House
that I was net
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at all in favour of dividing any btate against
the wishes of the peopie thereof. And at that
time, the people of U.P. were so very keen
upon remaining united and they continue to
entertain that feeling even today and I should
have thought that, now that we have gone
through all these unhappy experiences of the
last two months and also this new issue has
come to be placed before the whole of the
nation for its serious consideration—the issue
of amalgamating as many States as possible—
nobody would again repeat that old complaint
that U.P. continues to be so very big.

AN HON. MEMBER: U.P.?

PROF. G. RANGA: U.P. or United
Provinces, it is all the same.

Now, incidentally, I would like to endorse the
suggestion made by my hon. friend, Kakasaheb
that instead of calling the various units as Ststes,
we might as well begin to call them again as
provinces in order to put their problems and
their leadership also in their proper setting vis-a-
vis the need for the unity of our nation as a
whole. Anyhow, I am not at all sorry that U.P. is
going to continue to be as big as it has been. But
at the same time, 1 am not quite convinced
about this 1 proposal that has come up. for bilin-
gual and trilingual States. I am, however, willing
to encourage all "those friends or congratulate
all those who are able to settle their internal
affairs so well as to impress each other and form
themselves into a multilingual or bilingual State
on the lines which were suggested by one of the
Congress members of the Bengal Legislature, as
was indicated to us by my hon. friend. Shri
Ghose. Never- ¢ theless. if the case remains so
strong in favour of a linguistic State, it is no
good fighting shy of it. It is no good being afraid
of it merely because something has happened
somewhere and so, there should not be any
linguistic State. What is the special advantage of
a linguistic State which we and our leaders
discerned forty years ago and because of which
we have been persevering all this
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time for the reorganisation of our country?
We are democrats. We want to see that our
democracy becomes a success. The surest
way, the shortest cut to the success of
democracy is to provide for the people of a
particular  language a  self-contained
administration, so that it would be possible
for them to understand what happens in their
administration, to be in daily communion with
their administration and the agents of that
administration and to be also able to control it
and to co-operate with it. This is the
fundamental principle. That is behind this
demand for linguistic provinces. Now, by all
means, jtry and establish linguistic provinces
wherever you can. Wherever you cannot do
that then of course, you can fall back upon
other principles of organization. When you
have got this opportunity of reorganising the
States on a linguistic basis, why fight shy of
it? Why suddenly cry a halt to this and then
say, "Oh, we have had enough of this.
Therefore, we do not want it."? In fact from
experience in this country we have known the
evils of multilingual States, and in those days
there was no democracy. There was not as
much demand for democracy, but there is a
universal demand for democracy in these
days. If we are anxious to make our
democracy powerful, make our democracy a
successful one, a progressive one, then it
would not be right for us to say to these
people who want to make a success of it not
to go along those lines.

Having said that. I would like to come to
the problem of planning. In this regard, it is a
trite saying that about 75 per cent, of our
people even today live in our villages, and out
of them, 65 per cent, depend directly or
indirectly upon agriculture, and naturally any
planning thaf is proposed has got to pay
special attention to those people and their
problems. The first Five Year Plan did give
some satisfactory consideration to the pro-
blems of the peasants and the cottage industry
workers. The second Five Year Plan, although
attempting or claiming to pay as much
attention as is needed to these people,
actually
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[Prof. G. Ranga.] falls short of it. One
thing has got, to be remembered that, when
they make all these estimates, the total
national income and the contributions made
by the various sectors of our social life, they
start with the present prices. The present
scales of prices are all based upon wrong
values of the services rendered by different
classes of our people. For a very long time the
agricultural services have been under-valued,
and therefore their wages and their prices
have both always been below what they really
deserved with the result that today the
estimates naturally come to be more
favourable to other classes of people and less
in favour of the agriculturists. For instance,
here is one estimate based on these values:
They have put the net national product:

Agriculture and allied pursuits, Rs.

6,170 crores, out of a national total
for all sectors of Rs. 13,480 crores.
When we come to factory establish
ments, the figure is Rs. 1,380 crores
For professions and services including
Government ~ Administration, the figurs
is Rs. 2,100, ie. nearly one-
third of  the total product of
all our agriculturists who

number more than 60 per cent, of our rural
people, who number more than 70 per cent, of
our population. Why does this happen. It has
happened because the services rendered by
the agriculturists are always continually
under-valued and the services rendered by the
professional classes and manufacturing
classes have been overvalued. Now, this is a
difficulty >ve have got to get over.
Unfortunately, our planners have not
considered this, and therefore they naturally
give much less importance to the role that the
agriculturists play. This defect has got to be
remedied and we must learn to accept one
general principle if we are really keen about
social justice, and that is that the value of the
services rendered by everyone in this country,
every class of people in this country, must be
properly evaluated. It does not matter if
one
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works in the field or in the factory or in an
office. The services of everybody are equally
valuable and needed for the society, and
therefore th*;y have got to be valued
properly.

Then, I would like to take up this question
of deficit financing. We want to spend about
Rs. 4,800 crores in the public sector alone.
Surely the Government can raise easily Rs.
2,400 crores from savings; they themselves
have admitted that the investment at the
country is not commensurate with our needs.
Therefore they have got necessarily to depend
upon what is known as deficit financing or the
Nasik Press to the tune of about Rs. 800
crores or Rs. 1.200 crores.

THE MINISTER FoH REVENUE AND
DEFENCE EXPENDITURE (SHrRI A. C.
GTIHA): Rs. 1,200 crores.

PROF. G. RANGA: Yes, to the tune of Rs.
1,200 crores. I am glad that a Minister in the
Finance Ministry is here. He knows how the
whole thing works. Anybody wanting to
contribute to the National Loan would be
entitled to go to any Bank, hand over a Bill for
Rs. 100, and then get a loan for Rs. 90 or so
from that bank. That bank goes to the State
Bank; the State Bank goes to the Reserve
Bank. The Reserve Bank takes recourse to>
the Nasik Press, and in this way money
comes. This gives us the impression that we
contribute, that the Government is indebted to
us, we are indebted to the banks, the banks:
are indebted to the Reserve Bank and the
Reserve Bank to the Nasik Press. In that way,
Rs. 1,200 crores is going to be placed in the
hands of the people without anything behind it
except what we are going to produce during
the next, five years by way of constructing
various projects and so on. It is a well-known
fact that before a particular project is
undertaken, so much money has got to be
spent over a particular period of time, and
somebody has got to pay something out of his
pocket and that somebody would be the poor
peasants. They have got to hand over their
foodgrains at fixed



485 Motion of Thanks on [ 22 FEB. 1956 ] President's Address 486

wtnrid-"rke that eensideration—bheuM prices,
at falling rates, and they are given back rupees
in notes, not cloth or any other necessity—
rupee notes whose value will be coming
steadily down, with which the peasants will
have to purchase all their daily needs in the
market. They will give their produce for which
they are going to be paid less and less, and in
this way, this plan is going to be financed
mostly by the sacrifice of the peasants, of our
agricultural workers and also the industrial
workers. In return for this, what is it that is
proposed to be given to them? They propose to
raise the standard of living by about 25 per
.cent. Well and good. According to them,
there is to be what is known as .the basic
holding, i.e., about 6 acres of land, and the
holders of this basic :feolding are expected to
get a monthly income of nearly Rs. 100 fi&?
family of i'five people, whereas our industrial -
workers are expected to get about Rs. 100 a
month. In the case of the farmers it is going to
be only Rs. 100 per family per month, and
how many of them are going to get even this?
1 Only 30 per cent, of them, who are the
holders of basic holdings. These *people will
get Rs. 1,200 per family per annum, while the
per capita income of this country is Rs. 330.
Multiply it by five, and it gives you about Rs.
1,600. This is for an average family of this
country. Only the peasants are going to have a
sub-normal standard of life, and this too only
m the case of 30 per cent, of them. Naturally
those who have not got this basic holding are
going to be much poorer. My hon. friend, Mr.
Saksena, was taking me to task the other day
when [ was pleading for a proper price for the
agriculturists for their produce. I would like
him to give some thought to the facts that I am
placing before the House.

SHRI H. P. SAKSENA: I am listening to
you with interest.

PROF. G. RANGA: Therefore the great
majority of our people are going to be obliged
to be content with an income which would be
much lower than what is known as the per
capita

income of an average individual in this
country. It means that there is not going to be
any social justice, there is not going to be
social equality and that the peasantry will
continue to be submerged, suppressed and
depressed in this country even after

4 p.M. the Second Five Year Plan. Therefore
I would like our planners to give some
consideration to these thoughts and try to
reorganise their own plans to some extent.
Then there is also this question of prices.
Recently, Government announced their policy
—and I was in agreement with it— of price
support in order to maintain the basic prices for
wheat and rice. I complained that the present
prices that were fixed were not remunerative. I
would like the Government to consider that. I
don't want the Government to stop there. I
would like them to consider the advisability of
similarly helping the producers of other crops.
Everyone knows that the prices of oilseeds
have come down by more than 50 per cent.
during the last three years and if you honestly
were to think in terms of the happiness or
unhappiness of the millions of families which
are involved in this terrible fall in their own
income, then you would be able to see the
calamity that has visited so many homes in so
many States. | have only one thing more to say.
We are talking about social justice and I have
seen what sort of social justice it is when you
say that the ceilings for land holdings should
be three times as much as the basic holdings.
That means Rs. 100 multiplied by three—Rs.
300 per month in the villages and that none
should get anything more than that. Whereas in
the towns you are prepared only to do this by
gradual stages, by slow, soft, painless stages
and in 5, 10 and 15 years you would like to
bring down the top salaries and top incomes
right down to the paltry sum of Rs. 30,000 per
annum as compared to the Rs. 3,600 for the
villagers—that means eight times as much as
you would have it in the village. What
justification is there? Therefore I would like
that consideration should
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[Prof. G. Ranga] be given to this fact also
because, otherwise what would happen is that
in the villages, our peasants will continue to
be depressed whereas in the towns you will
have all these people getting upto Rs. 40,000
per annum' as income and therefore they
would be able to monopolise all the
Government services through their sons dau-
ghters who would be trained in a better way
and more effectivt® and more easily through
all your schools and colleges and Universities
because of the higher imanoial competence.
Sir, I would like only to refer to the report of
the All India Rural Credit Survey and read
only three sentences from it to give you an
indication of what will happen in our country.
There is this question of rural and urban
people and it is ¢ very well known that the
urban people have gained an up”er hand and
they have gained an upper hand not only in
the services, not only in the business, not only
in employment but also in the Government
and even during the elections. At the time of
the elections,— especially in our democratic
manner we are obliged to carry on our elec-
tions—who is able to get the voice of the
Government? Who is able 10 get the
nominees not only from the Congress Party or
any Party for the matter of that and having got
the nomination, who is able to get those
candidates in whom one is interested, elected?
Mostly it is the urban peopie and their
supporters and their friends and they have got
their supporters in the villages. They have
their friends in the villages. We have got our
own caste system and our own social
hegemony. Through all these things they are
able to gain a predominant voice in the
councils of our own Governments in the
States as well as at the Centre, and that is just
the fact to which the All India Rural Credit
Survey made by the Reserve Bank itself has
made very strong reference. Therefore, I am
extremely anxious that our planners should
again study their own plans carefully in order
to see that this bias in favour of the town, in
favour of the city, in favour
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of the people in the towns and cities is
minimised, if not removed, in a democratic
and also in a cooperative manner.

il A wg (qeEd ) ITAT-
qft wgrem, wwezafa & wmw 3w Ay
O HaET 97 FHT FEfH 9ZHAT gH49y
FTSAT FHT &1 7Y WY g gy
ATAAT A TEIO ET AT &, W Tg T
famw 2 & w9 gt grsmT v fa=me
&7 g0 7R a8 & AT T E aaw
THAUTT AT agT FHAE TET | S
AT &, FemEd aqv, @ &1 qefE adr
7 Agaa TAF9 Wl adr | T
# I 7 fpadr wdr gf, difean
F1 g3 faemr w9 gu, feast a1 fAe-
AT 7 foradT 7 g€, T 16T #7 FEl
afegar 7@ faaar, #1799 7% =
TTeT F1 AfeFaT q21 fuerar a7 a9 78
FaAT & ZATE THI°TT g qerdr
g%, a8 HY fegara & 47 Fvq0 qeq 7@
gt &ar | el St F v e e A
Far 2 fF '

“The basic criterion for determin-
ing our line of advance must al-
ways be social gain and the pro-
gressive removal of inequalities.™

7 argfea & mo 3fEw w=i
AT ZITE | EW Far naAr ey fonE &
Tamar TE1 v & f gt 7 v
T 9 AYE A 9 gY W7 {9 1
FUT | 30T ZETE1 H ATEAN A HHT T
o {5 989 fomr avg & ot o,
oy vz ar wer an, foe @ w1 omm
ar, fam avg 71 d=1 9 T agw 3w
F( AGH g€, A G @A & | /IeAr
g f o agn, SeTmed aR e A1 e
T &l TR T 0T F G foperar
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st go o awhAr : fFT Far T
a7

st IFEVAREA 0 AF Far FAAT AT
ST ATA WIT ¥ WEA E, qHE
THY & T T AT T q4T 007 A T
Arfsoar | gare FwE TreEdfa o 7 S
ag amydT (arsEfoa) 7@ § guar w
faweft o3er & w7 %7 f@qm & Fg-
fadr Srsraza ofor & gar g a8 qar
T W ATET T8 & a0 A, 4% Faa
THTEGA & WA ZA § AgT FTRC wIAT
TAARE T AN 31 72T & WL AT AT
& Y 84 72 7 Fw = fF aver
TET AT ET | 7 I AT U
F AT F W7 w7 SR A1 fwa @
& T AMET § AT TOAT FT AT ZT 8§,
AT §, I FTE AT FAT TAT g€ 1 5T
fewmmar & wry 24 A1 wrowr ag o g
T fif waw q=T9 A § a9-
T T o  gg, Faer I
TAIFTT FH FOAT ATZAT 4T Fa1 qL19-
ATIY qE W AG FE AGT | TG AT
AT W AZ F AR FAT AT far
AT AT K AT oAT # g A
o fFErdT FAT 0 & AT s
e f fafer osadir arear #7
ST eATT AT A T § S9H g A
w7 o § o 3 ey agT g AW
TE FT AT | AORIT F ATy 4 a7
FaT AT & 6 T A5 | oo wy A
AL & WIT 7 AT 20 AR agd
AT | AT 42 o ATH ¥ fgarg 7 979
FAT L ATR FI4 37T FLAT 2 70T
wy, wrE rEfaEt #7 FUSTE S
g AT gAY | ey e o A
T & fF SurEr # Sy s AT #7EW
A9 FE F T T T | 6w qif=,
so ATA FT F1 faar wav 47 oy wrE
wg v f%T =7 araared & #= g ?
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| safTu s aF @ g A1 I

T ENIT A9 TF AT TZ TEY TE AHA
f 7w fomr 78 w7 AT o AR 99
F7 9T @ § | A ave Forferer qwe
7 F97% A7y vy fRed f, A freet
TE | o fgw Aty 7@ et § ot
T FA E 7 A ATTH AHATAF FEAT
g g fi g 7 g F ST geergaArsy
g%, AT AT gu, I v foe ot %®
9 FE 4 | IF FTo A iy aga
g wormr o g R 0w T
A ST fem, St EEEA WEE ©
FEIT K G1 &1 1 & A% I 94 g FA
7 WAGT T ZATE |

gt TeEvta St s wfaara &
Fza & A w1 wiew e faae
17 FE GHTT FT ITANT FT AR T2
F7q A1 Fftz &, gerva #v I fafemy
a7 st e faar s e afaw
T gfas g &7 % | g §h
oY qyarenT T w7t e s 1
o T qew # At Zfau R greie
HY #TET AT Zrere T E | ATATAWN A
ATE 4T A svar &, waT FEr a7 Jar
&, o weqer  #4T & 7 qrerai #71&
U A1 w7 5 Ffaw | 32 9 e T
# far “erem s’ g & wEer A
faar a7 awAT & | %9 w9 § fao om
FHET Fraw g€ o, e fafam w5
Faer 3 fawmifat o = dr = &)
T FdiT ATIAT AT ATIZ ATGH | AV
3% faw 7g T & 5 “fem &
foar g siew gafames’| gHET amw
qm & =fay 5 A g w9Er w7
I AT & w09 g war wwAr fend
afewr fam g, Afer & friv e
fezer wew sfaedam ("
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[t &y Avee]

#4 st 7 fawfo 1 f6 am-
AN, T 17 e 9§ (o S
AT e WY e o e

TZ LT F AT 7 FATIT 414
3 W oww fee fam §
g% wae gwar [vrE  still under
“ consideration  F, Aty  forerT oY
qATEE AATEGN FT agrq & fa fem-
ATE ST &, SR WAL/ FAT A
g9 &, g W Fifee | w EE
TR &1 0% 9% a0 &gl anar
g & wewA qar & o W & |
W % A A g 3w e A
AT ATed | a7 & foren 3
The direct additional employment
generated over the Second Plan period
may not be much higher than the

corresponding increase in the First Plan
period."

Even with the high effort that is en-
visaged under the Second Plan, the total
volume of unempToyment during the
period of Second Plan may be of about
the same order, as at present."

TAAT #7 WET SHA ag o e T g -
“The impact on the fwo-fold pro-
blem of unemployment and under-
employment will not be as much as
the situation demands.”

ar & s frEd w9 g
T &1 FT qwT A 5w AT ar wemr
&1 T &, Frh T A v 2,
wrEq a7 AT § GEd AW F AT
| EFI, 9T FAT FAAE, WY A
¥ fau faelt swe & w08 oo 98
1 o @ & formd g fawr s ag
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FE A% [ TA AT TT ATCRT AR
&1 Trere e s (o A frerena
¥ WoAT AT A1 A qATH [AF TUR
FIH FT (AT TET (AT 74 AF AR
F1E oY =TT FTATA AEN AT AT AFAT
# oY 7 79 T T 0 AT AT
F1 &Y THAT FF THA 2 | gATAT § wrEr
FEAT ATEAT &, AT F7al g fF 7 39
AT 1 AT TEAIAT 7 39 |

9 A | 92 FE1 A1t & o ara-
ST | 7T, B ST | (T wrw JE-
TR &7 greres #4971 &, T8 69 3T ;I
w21 | TN F AY AT v AT A S
e § AT AT FFAT A1EAT§ | ATH-
AW, AT HIT T T g3l F A
FH] F a1 § % Afawfat § @
TFIE® a4 FTAFEIAE L AT
THATL A TG TATE | 7 284540 &
fer @y 4T1€ F #a1 92 HI% 597 F
AT FY AT feg w7wTe FEAT 2 fF 2w
T ¥4 T &1 F0€ 5797 T | 9
FTRTT WAL &1 TG0 A TR TATAT
AgAT & A1 (67 999 o7 =1ET ATE &7
T g (| @t 418 T arera
¥ fou o 2eus-Ye ¥ (@ 97 w07
&G AT W AT AT W7 g e §
foF Fam 2 w<re =y o weem

o § 9T A qEAT g # oA
& & zrer e fed g vy A Wy
ATHTERT ATE FT AT AT AT G771 2T
at o fow ag &8 snaw 77 qw7 ¢ fa
FTHTATI ZV7T |7 FESIT F1 TR
7 A | EETREE 41§ qw W
faF 37 G faeran & a1 721 e faamn
2 A1 foraen foerer & 1 so | &Y A
o faae WYT Y o avEl & av @
wa w441 ot ava & fam 7 9 gowre
&1 famrfeer 97 & 6 o9 #mr & fam
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T ArE AT fEAT W A A & # fAq wvE wha wew T AT g
STv ¥ Fae 5 A ST A AT AT g | gz & fa 2 97 F1 srEerEar g
ST AR EATE A fasrfear FY St § 2 WYY w99 A 48 ArEedwar wAr
&Y 2 FHT W4T WA AT A ) W 9F17 9 & Awdr § | wEw W@

f w48 ead %1 419 3@ £ (% 9%
oo fAad & W% WEA @ WA 2 | 3
qeg & et =0 F1 F F99 & (A
ST ot N AT A o A e
TZAT & | W9 AT §F 997 ¥ ART HIT
ATHVERT 1 227 HETHT Z12HE 3 TE & AT
AT 49 7 THA 8 % T9 JAFI 1 AT
G ZH ALIATET HT TAET B ZA FIH
ar £ | gafEe F woE s fF e
T T AT FT A 2 (% &7 IAT 77
afq ot 7 o 1% & wE & = 2@ 0w
stfear 2 foa® 3197 29 TEAATET &
ANEIT F1, AEFT F2E AT AT
FT gHEAT F1 FT FC qHA §, AT O
sfas  =AATET, 9@T TEET AT
FEAAFAEF 26 B A AT AGH |

T T AT TG T Afod |

i Fo o ®AT : TT T TAH

qEEE B

oY FAFNAEA 0 ST &, 9fF 39
97 § | WAL TE ¥ AL | A A
Iz AT A sq Az ¥ faar awn & ¢

"The case of the Amber Char-kha
stands on a different plane, the issue
here being that the use of the Amber
Charkha and the introduction of
decentralised spinning on a large scale
will make possible addition to full-time
rural employment on such a substantial
scale as to justify the expenditure
which may be involved during the
period of the Plan."

A @t & oY g el §
A qAITEE § 9 W O gL 99

‘.?ﬂ‘ﬁT?

F1 9% AfaF A G917 & awer
& w7 ¥ A I ® o v
FEFTE FY 7 H ol 7% 76 faar o
2 E 1| a€ F1 wEar £ fr
T 99 AT AR AET FT
FATEA & FUT TF & Y FUAL IF aF
foray sm et &, w9 2 v A S
5 A qg g ¢ R ovmv owE g
AT A AAEAT 29 &Y WA & A
WY 94T 37 | 41 qA A I AR |
T F9 31O FAZE F1 A2ET F 99
HIAT T o F 1 foaer wwar &) a9
F1 AT A7 F1 T 597 & 74T A w0
% 1T faer awar £ 1 91T Yo A
AT F1 T 7T T Faam o awar
& 1 7% A7 =17 A I § R oft o o
=T wT FT AL FA, T AF) g oo
T 35 § 7 g forE & o e ag

S FIEe F7 agd A1 419 Under
investigation #, under examination
& @ under consideration § |
w A7 1 A G et & T
7 Oar wer sfam g 1w | w
o famz & 3 72 & oY = owe o

3 3
ZE

AR FTFgA F A7, 7 & =W
T FT H7 wrar g o o a7 W
R T AT AT E

# Wo To WAL : FEAT FE(
ST @R AT & 9% feam ow o wE

S TWEARA . WITHRT T AR
z Ay g 9% fegeAw § @
AT 9w 7% & WY UF vy ¥ 9T
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[t ZEae)
#t feret & | @ & | omAdRe |
UF FHE FAw A7 § fF Al
oAT aF  FEHT wA AT S w7
I A § FrferE 9 F arg aE@e-
He @ f st g s ar F
HIATE | 97 09w 42 ¥ fE o

st Wo o FWT : AW FfATE

Mr. DEPUTY CHAIRMAN: Let him
finish.

Sur1 JASPAT ROY KAPOOR: I am

not opposing him; 1 am only seeking |

information.

ae wizard gt | frge = giw
wEH | =gar 41 & e 9wt 3
FT AR g F€, AT wrew 7@,
wq FATAAT ATEAT E, AT FAIOr & fF
ag faer 7@ qmr ?

st FawreEw SR far dezw
Fraw fq & 1w §Y v = fag
¥r fa» § vs  dzv wmaw ¢ fawd
i A T E | TR AAa A fw
&1 a%8 § ¥4 WA 7 §, UF A1 @y
#E AT ATF T AT AT E F HIT
UF WANT & A, TATHE K1 afeawrd
w0 & fvl, 39 5% I 2 F
ST &TEr darem & faq @y o @ &
gaar  fawErd At A F s
¢ e wEwaz aa aF  faerardr et
Ag et oA % fF s fame 7
o7 3w aFAraag # famg ¥

R FaAr gen fEoerenfa S
§ o & wifar aw @A wifwE
¥ 307 70 Wz fFar 2, 1R oF g
g T foelt 3| s fam g

“Recent events in some parts of

India have caused me great distress
as they must have pained all”
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59 {7 T AT T TET AT FHAE:
wo A wrar froag g i 6
IEET FY AT B0 T EWT, ATT HA
2 famm ¥ faard o 48 @war B

¥ 391 9z wrfav fadt ferfaer & gom
A AT AT AT T agT 737 g o
q |9 WA AT AT W 0F e gy
AT § | 9T fm oW A §
HIT 9 T aF | G A1 AGT 91 | 0
forer ore= & & vgar § S AT AT 0F
1T Fg AT AZAT § | AT FATL AT
Yo ATHE T qwIr ¥ 7 At et
FT UF 27 ST 9TE 47 | 97 fafag
orE? ark oY T Aot ¥4 qEe
F AT AET 4 W FTTATE TAAHE HY
¥ 7 9 % fed A @89 2a9 97
T F7 JE Y | AME ;A A OTET F
FUT 3AA qeqv % wy fE oo &
it fema &1 o W AT @Y ET
IR AH AT aw a0 (A 6
s I AR 7 saew wEr
aa wraE & aré gé q¥w & 42
T T ATTH FAT 5 | § FATAT ATEAT
g f =7 geai & &t oftey et ST oY
A & Srgar # Al ower @
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AT SAR A UT ACH WiET WGT AT | TV g o AET GgET AW | gy

T AL AT\ AF A FH AT, P A0
Tg FEA AET g fF oA Fwe A
FATAT | FAT AT AF F2AT 9187 & 1%
ol 7ga qfew AT g Az gar 1 &
o AT WA § frawd & gere
fa¥ & of7g F 9% 9 F F10 77
FATT TET FTT I T T I & HOT
a% 3T, 37 @z 99 o d| 0 °g
qH FT AT §, 39 A AT 2, AT uw
AT 7Z F2 1% 92 99 8 309 FOAT
a7 FHA AN, T AF AFE AT 2

w3 7z F  arar 2 FoEAer
AT G Wt | gm 3w ge
2 o F1E I AT A w2
A T e ¥ R ATEr gl
o Fasr  fEEr dmr &
FOEL AT AT AAF FFAT E | T
o ATE WTE AT e wa # faet
A7 F FTT AMET E, UF ZAL AT AR
AT & AT wEen, Ty 2, w5 e
#¥ AT 30T F 9T FT A7 FFAT
2 f oA, Ty SEETaEr FT wfed,
ar & ag Fgm & arEm g O ¥
a1 a7 el & 9ew 97 qu% fgzaar
g1

TMET 94T A, FET 9mAr 2 fF
aF H4 3 A A ) & wr awar &
qgm fF Fr 7 47 fergeam ¥ a8 4,
F femeam & ¥ argT 7 A 4,
T TA I AT AT fFEA e aR
S AT g FEE 7 T A g
fae s/ T "R F1 AETS § owEe
ST TEAT & A E GET EEr A E
TR AT T UF T AT & ¥ E 0F
gfar & ZoE1 & SaT F1 g7 THATT
@ mEE, far @ aveei § oA
% AT 8 | A A foraa i
T AT FAAAT F T TF TFAT .

TEAITZATAY, T0TF T 9y
HIEWAT T HHL AAT A E, A 3
AIHT T T E | (R qT A ar
BT E | ¥ TE AT I O ¥ ARk
A WY 99T 3, a7 ;WeE I5w v
T grEa A6 | AR AT AERE W
FAAL, FHTH T AZ(UF FH FAT, THET
faeaardr oft ar w & A7 2 ar W
feelrat 87 &3 & war  g=yem,
qfz 77 FT9 FH T F4 4T 98 FH FH
FIE ATET § WA ATAT AGT 2 1 &1 oF
T T A% AE FE I F 9w
TE F AT & A7 THE AT Fy
Fifzd, & ag s g F e A
A AT FEAT AET | AT AT §g
FeE § g, W A {2 2, W wiE
@l AT AEN &, FT FTA0 GAT AT AE
¥ ? @A ¥g T weEard § o dr
&1 At o 3 v E T & A
AT AEAT | AL ATE A AR g,
v QA % avad & AT gy i
W IR T FT gE | AgA q WAT
F2 T % T W1 (FF IO 4y
a1 wiEt = a9 &, w0 gAT A
%% oy %% F89 £ % =4 3EEa
T 1iEd | FFETE @ w5 AT -
a7 ot faw e W E mwAwd
a7 WA AT g1, FEWEAr A7
@2 zwEd Al we T a8
A& AT IH AT A1 2 F g Sy
feer w2 2, 37 fa=l &1 91F o
wE A" | @ g ud
FM F¢ fwwE oAE A oS
v WA o wiava dar g
IAFT EW A= FL AT AT A
TET UF TEET AT HEAT 8 | g
ER S I ol e i R
WA, UF FOF A2 FAT 7 A9 3
T T, g7 0% TR fF A 5y
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| =t Zagiasa |
@ AT, W T oAve S e
o & AT g 4@ awer, (6 aga
5 BT AP | A THA F1E HERT
A1 famem aver 2 a8 s fF oA
H UF FEET 2 WA FOAET FA-
FIHETAT AWI FEF R AT AT
7fzq, FreT & AT fAFEAT =
ZHT AYE A TH THATIN A T FAT AT
daT g1 A qE 2 0 TR ar gar
g fa zwe arE F, FWTe q9Em A
e a=1 far, 971 F@W % oW
TEET 7 A Ean, w1 wifET 7 a6
TEAT Al OF £ g ¥ | W W AR
Frad ¥ A A9 W TF WL F T
AT T TR W AFATAAT AT H
fera <&, a1t w9 g § 1 6w
Favat g AN, AvEE § A9 99 F
oY q7=Aa {1 T, A7 9 g1 q941 8,
a4 § Fmal § @ 72 fFa wifare-
framr =3 ama #1 fwrge &9 &, Wi
&7 § AT § 99 AT § | WO
TAT M, WIYT HEATd A 9ET 36
i avat #if@a 7 29 d78 &1 94
AT AT AT AZ FA FHT FIF AT
T WrEET W IHE U9 ¥ 9 5

gL wEEEAT § ALHIRET AT
A wET AFE IEE s
frd & wredt o @2 #A F foa &
q2r gu o\ W1 A T R AT
FIA F I 7 [T AwEAT % w@n
AT UVE  WET 27 Aq9AE q40 8§ 7
A1 AT ave wrET Fy FEEREET gt A
TR 97 39 T A AW qE AT
T w A w1 07 I Al § A
fawper 431 ®9 AT IAET AT, A2
FR ST AL A1 T A9 AT W
#H g7 gfez § A AW, wwEA
A& gfer & Faar o, ofiganr
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gfz & Zaw wifegd, avene aFET &7
zfez & F&an Fnfgy, w17 A9 aET 71
A TATATEE | I AT A AT
arfes A AT &R AT | g TEHt
HT 477 AT ZI &7 T2A1 917 Il AN
FTATCATT FIAT BH WIHT FEIAT0
IF ATAT FT AT AT FATT FAod 2 |
THT fgama & Te2fa F oF ToTE ATET
g Far 3

"z e ATl & (% gw wige,

AEeET W TEE wEEe
qa% Aifaw gzar  F  faar
I FT R IAT AT 9B
T 1"

am W WA @ A wiEET 6
ST F AT I Y AT A
# QAT AR (% AT IH AT F0H
T W F B AT AR TEAT @A,
FiefT wigar famar %8 7 v s
¥ fagra #r, fafafra &7, s
1 AT F29 gOGT F A5 AT AT
AETAT ¥ a7 WTE # ¥ Al 7 oava
grm faer arg &1 @7 A7 3T 2,
AT I AT TSAT KA /T AT g
2 = difa 7 fegmama &1 war B9
arar 7 2 1 feegww F waw ardr
AW TEAE, WAF WARA F A EAE,
A% AT F @9 @A E | W F
qUTA AT TEGR Afgewar ¥ 0w o7
¥ A Traey g T a1 W e
fr fom A7 T g9 o w9 99T & 7
T W g 9T “@ws ufy wwezd” &
#fa o7 5o 7w & T el | wrd A
AT WA FT FA1 4T F 1 T 5T
arg 7wz ady w¥@w 5 “ad afs a7
Fy Afr o Fwar wfeq W F oWy
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e weAT AEA E R ovw A% I
Zo & Arsfas faq & ardr difa a7
wAEen TE fRar S aw wn
u T T F qART A W I A A
UFAT AE  GET T AET | WAL
WY1 T T F T UFAT GaT HIAT
# &1 ATTRT HETEAT ATHT FT AT AT E
HE AAAIW FIAT ATCEA | AL TF
ATE 7 7% o agd ey av 2w
dfa F1 wwewr FeAr wfer o q
&1 T o oo HifA faar are &
#fe af IAwr aEt F g4 T4 F
g A arr G AT Afa & A9
I9 999 I T 771 97 ¥ 77 o Aifa
a1 ‘ws st ooz i Aifa 7 75w
AT AT T F STEAT | ATTRT AT 34
T A e afa aer” A Sifaoa
TR FET AfE )

MR. DEPUTY CHAIRMAN: Have you
finished Mi\ Deokinandan?

SHRID. NARAYAN: Two or three
minutes more, Sk.

Mgr. DEPUTY CHAIRMAN: You
have taken 15 minutes for your last

point, WMH Hrfadr am ¥ 1y faqz
¥ faa g1 -

SHRI D. NARAYAN:
Sir.

AT FAA Foae # fwr owua
TEd S W1 WL HET ATEAT
g1 fow aw & &%  Fdwmd
T AT Fal TAT AYE T UF T AT
oft @= & AT AR AR E | ST
FTEA §AT AT | VAT FTS HALAT ARl
qart v 2 fF gaq ant & g2 For e
&1 ST AT 29 3 # ATEAT S
W1 1T FErEEAT & AT | gwre
Afamd Far & fv 29 av ¥ o= 917

1 will just finish,
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W A S A AT qF ¥ ATH aefwar
¥ for &1 o FerAEd oave wr
sqaEqT FT AT TN | SFA T F
7z aaemaT AT # fF ua aw ar ant
H&d 97 a9 % & a5 § &
Yo FFeT 1 £1 27 et 7 7% & W
faedra qenffa gomT § € 7 99 A9
aF ¥ wewt ¥ faq @A so gfy @
aF TEAT A, AT S0 AFET AT WY
TE AT | A9 aF wiedeaud § ar
g 7w af 7 far ofr g & s o
FEETZgeT § 20 AT H W W 97~
Y U AT A wE v @ S
L %o AT | fAF 9% a7 g% & To
wr FwEr Auwl aF & TEEr 97 10
¥ ydaw ¥ % A1 @ g AT 0
HET AT § qg aaarar wr & fw 20
q U4 aF & I Arg Iy AR BT
fadra arwr ® zw forar % &% 0
7% AT 2w 9o @ o o awew
i 7 g wEw A & ot 07 e
0T £, ST WIOETT & AT ST AT
O & &1T & 7 47 WU a9 A7 qEre
F7 & 37 § 79y WA 7 8 g@ v
wE aew gt afeway § sewr faar
FT FET AT AT ZO o fR R wI
FOTATT UAFAT FO7 | T A% TAT
E AN A9 A% W T F7 AFT E
fFeamr T am a5 ada1 81 EATe
TE Yo FOE GH § 0T L0 FAT
7 &7 9 Fire AT o 59 e
g1 W arder # fF ooET 5w g
#T AT TEA 9T ¥ FAAT AfET 6
Moo gifmmima
W W17 FPTEAA UeEeE gt wifed
AT AT F TR g & 41T AT, wET-
zqa ¥ Lo AT 77 foarz faae ¥ arz
A, fdfry daadfr dvr & &€ G
ATy 7@ we 2 fowd fw o 7 9¢
aq qF F 79 qgH, qlHAT K7 ATI_
g ferar o &7 smg 1 AT 72 AEI
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[sit T=gteeEa]
1WA A que w98 T oA
o 21 wifgn Wi feed qaedia
o § AR A FEA ¥ A A
feammafer frar s & = & 9v 90
T AT FIE ATHT AT AT TR TE
o frmr g g owwfam

it g @Yo FImm (FTAR) ¢
wATe wEe, gATe reafa F g A
arE § T A g4 IR fAeE
a7 wafom fFar & # 4% & 7% &
HFRT T ST A aqATE F T ATHRE TE
§ At gt a7 Agd weAE W
s &

ot TIY qETR q@ (7T 9A) ¢
T W HIHA OTRT ATEE 97 @2
gy gae 7|

1 THo #@to i’m: .......
wfwa @ o1 weAg w2 E, q W1 AT

5 W § IR AFAIST AT ZAAT AT
FETE
[THE ~ VICE-CHAIRMAN  (SHRIMATI

CHANDRAVATI LAKHANPAL) in the Chair.]

wEiEAT, f= ATOA & A FI
sl g9 fgegeam A79TT #1 ATF A
TR g AR WA F (rAaw 7 A
ST T W qAHT F1 AT R A I
AW A1 frewardt o= 87w Hw T
AFEIT A€ N AF AHAAT UF FIT
wEd Agl owE e g & oW
e i avat gawa A 4 74 § a9y
T &Y | & Aoz FgW F @ A A
2w AfFa dr g Aag a=A @ 7Y
£ 1 # wy wE ff 9w fegeam 9
17 %1 vx fa et & fEers e
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@ oA AT WA oWAT § (AR
SRR FAT AR A A vy grew
AR TEAT A A [ A0 g A
a9 g (79 19 1 29 FAET § a9
=7 Fvt F A% AT w1 Ay av
i, FFE HYRTT AT AT FIA
¥ AEEE A AW I EEEA F
TATTE H WHTET AT 9 T AE A AEY gL
AT 97T TEAT AAATH ATA W AW 9
I AR T AT F7 Fg1 % W06 (e
FFET F AW T AW FT F2EA, WA
frsta-smse =9 g1 T & A7 97 A
FF 9T WA AT FE AW AT HTTE
o Fag #Y A% qw SWET 97
T AfEE I oA e g AN A
z@, o &t &1 e (war qar
g & T1e £ we gre frar srarar &
a7 FEAAT § [ S e w2 2 A
41 a7 UF AAYH ®F A0 F7 A4GT,
#law oy WA &Y 2 fF s fafae
qiEd & @aA W g g Ad) ot fF
47 (AEEE AT 'Y " &1 a%ar
ar | 9 FA & HEAT § aet &
WG WAL FT ST ¥TTHe qAZ0 AT wHEAT
§ W AT @ IEH A g 9eAr g %
ST FETETT ABT g AR A4 (oenErd
e F qE WA 97 9%l § )

SHRI BARKATULLAH KHAN
(Rajasthan): Madam Vice-Chairman, how far
is this House entitled to discuss the Chief
Minister of Bombay who is not present here?

ft g dte Fmwm : F w FEA
f W #r fea gy A st
7 &% wWife fea 2, W Ay fae-
A &7 FT A& FAW aH A[N 97
qE Wy A FAeT oft T gEr
qTF w1 A7 IAE foam w=S f oot
o T & o A9 w7 & 3@t 64w
A TR AT
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SHRI BARKATULLAH KHAN: We cannot
criticise the Chief Minister of Bombay here.

THE VICE-CHAIRMAN (SHRIMATI
CHANDRAVATI LAKHANPAL) : Order, order.

SHR1 V. K. DHAGE: The "Chief Minister"
does not represent the person; it represents the
Government. He merely means to say that it is
the Government that is responsible. There is
nothing wrong in saying that.

ot w0 dte dmE  F W FEAN
% uF qvw wEEE #7 (AEEq gaA
AT & AEA A ATE AE ARl AR
ST & fF Ag 97 4@ F7 gEHua A
FEAT AT 97 Arerard &7 | § g8 aadar
g tsuo F AR T wa FF F1E AT
arwar 4Z¥ gan g i & A 7 -
I |AT A = T27 TEAER § o7
g g | fa| W A AR fE
31 fams wremAT gE A A 2
afer aga & a=% wa@ e gh W
dga ¥ @ o I afew ag a
ERIUI I A I L 6
EIT & 1o avad F1 gHaT 94 £ -
a1 94T ¥ & g 3w A
H agi #1 vdvEAl § a7 #ade 34y 2
f WS JwT B AR T F A,
A5G HCHTT T FoT G AN 4T A2
q 1 7 f it Aam-aErfees § w9 av
ATHANT FIAT AET 4 | K A FEAT
fr wdr ®1E A AE 97 1 7w
s faesie won wEd 9 1 9Ad
sarzet g% & | SwEr fAwaT wEr wan
2 fF s 9w gy anfae

St qAEEAA ¢ AT gOF g8l 99
TATAT qFA 4 WA qT AT OATVRT
qE 1 qT AT |

st Ao dfo W@ : W, AR
AT ALY F, WA 9 AGH AT |
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afgw o Faafar 417 9v agi  dEl
ardt gt Trenfs freiw 7
TeETTS g AT A1 wEAr 41 | wd
FEN 7 fegeam #1 qvw 7 aAd
#1 qeadl (FE09 ) qewT & Fe A
A # WY I HEITE F A w7
1 91 fquig sinige Far ag 944t 99
F1 218 v "wla & wwfal § 39
a1 1 7% O 1 99 2 i fas-
F|H AT A OEE uE e &
T ¥ AV 9T B F49 AT FfEm
F 1A ww wEaT fF ogwma A g
fergea@ & @ &1 791 it g, Sl
34 FUT WHAT H UF AvE [AAwd
qrfaT ¥ Iwd W\ar & AT A
TAq 4T TATA F1 A FoA AT W
FIRTeT Ft 2 (F9FA AT AT £ | FqQ@T
At gEd weaiaw Tifeat & S oA
FIHs9 7 7 7 7 3 w1 faug
W AF FAT W9 FEAT & @9 W
AT F9 T AT wEA g, FE
w1 i 4@ & wwar | et 7w
W1 wETHEAT & AW & fAva #7 ag-
=T F AW 97 WAL FIA F7 A
¥t ¥ ¢ gy faegw wAw 2 TV
g dwy Fem fFewam @
ToTa FTea de g1 v | ww A A
IAFT FTE FAE T v AT 7 3w
war 97 wafaa e ¢ oA wfaere
FE FH2T § W7 Aifaer w799 FAA0
§ aefeegdl & of @/ a9 @
& I AT F AT A A A q EA
FH & g W i S A
F7q #1 Fifww F gaar w6 @ # o
7 T v e g § 7 FE g g
& f TS, 77 weTTe A AT B A
ga A1 =W A g owran, sfea
dfea St & wgrrE W oow AT IR F
q9 AT T AATH A AT AT |
o w5 a7 ot aarera § wfena
G=1 21 7E AT a9g a7 21 0 fw T
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[t gAc dto Fnwe]
FAAT AT FA FE ATH AT AA X
ofeds & & 4 7 st faeiErd
HEEA TEN A 4 | I UE O
AN &7 AZ 8 ¢ IHATA H1 O
%1 & gw ar a9t a1 fearse Aaww
T AW & frE W gy @
AT WYT T AT FE HTA T FHTE
F1 7w F F o 39 a7 v
o ST AT AT A9 IR0 &
99 waEr 40 | gEfan fememm
ATEIT T AT GAAT AT AIRER H
w7 TH WA FFA FEAT A0
g1, THT 7 FIA K A9Ag T & T qfewa
ZATT AqTHA W7 ME |

AT w27 AT # fF avat F waraa
T EA AT WOET WETIE AT qAT A
E1 A%ar 41 | & u Fwa fw qg w4
wa AT =y aE &1 T & TIHEd
TH wATH A ATH TA9 g7 garer Ffe-
wror @y gfor 21 R & A A &
% AT A7 ANE At SEel g
F Ft fovmrd gw 9v & 1
R FA A1 At FE T F Ay
1 21 a1 39 ford g% 37 qara F1 wonr
T A AT qE |

TEnf & W § gy e
v & & ogw F avfme T ad
gf 21w AT & e ot et gfee-
F F AT A AT Gi9E & F 0
w4 FAr AT UHT HAAT 2 A AT
uTr & A7 T AW R A a3 §
TE AT TES AAHAT AT AT
HAOET AW F1 AGOE AT &, TEE
Fo dio ATAT 9ZF o Fro F AW FT
ATHIE FAT T |

Sunt H. P. SAKSENA: No, I em-
phatically say ‘No’.
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l‘ﬁqﬂ'uﬂow:mm
war g & anfEe & wrewe S
T ETAEAT § S 919 916 drer
dare AT F Az i 3w A
wTAw AT & | AT AT A1 F FEgar @
T AT AT}, A7 ATHA AT 2

g F71 91 2w gw ww ow &
AT oF g9 F amaas A qEafas
T & ST FT AW 6 A HEA
AT WA § | ZHTL FAT HAAT HAT
# | e T & FEL & wowr 3
At fF ST wETvTE aghE, Aifaa
WY A9 7 7Y F IwE 5 arvt
1 @A Hgq wiemare 4 fFar afes
BT & weFtT #7148 " & | S
g 77 faer A7 1 freaErdr s
T AT | T AT WO R Ar
ST WTATE, T AT T,
Fia 41 9 9w F a7 77 @ 6r
a8 faar, 7 Frelt sepre Y € Fogardy
FAT FT | T W 3% A g
1 Fraardr o Fodt A & At o
TEEA W qEaE #OE AT 9
2| A q W7 FE WEET 997
ST T I AT F A AT A 3w foey-
AT F fod IW7 gEw § & AT Tuar
® | AT FAT EW 2T A ARG & |

Tt 77 & wir wfEAs § Qi
foor w1 & afaqaw 3 9% wwAT
% gra H amrere T & a7 ' g
g F wrafaat 1 qsE q|T o2
aeraT & ferer & g7 Swe € Ag-
ferad =it &7 4F S § 1 uE A9 Ay
qreit & 9 T 2, € a1 W EW AT
LA E G i

Sl FAETEN . A § WITH A
aear g fir avad &z F avwrd Ay
# foraa waTerEte 9 fRew et 87
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st oo Yo TmwE : WIT T AT
F1 219 7EI G%d § W AZ Arg W}
FA AT A AR 3| qE AT T
O g TR g A A mfa
T #r & g T A T A G
wH O T AAET §Y 6 T
BI | TS W AEd § fo ST H A
Wi gadt agfd & awdr § ot fo
UF agd @ |9 g | F 9 48 %
@l § % Smar ar swdEar s
wee) W g AR AU ARG AR E
gH T oYY 1 9T 0 IR WA Y
o o feamii & frgrer g1 =ifed
o &1 98 @ ¢ % Eadade & ami
Y ST T A AT ATAN &Y F § |
g gzwmEE # gfE qEamr @
Trigw & wafed wwzawr & fag
SaUTT GIET § FIE T TR T |
ot awg & @i & 7t g
& fag s AT wEaur @t
% v A gArer g owar )

ot Iy A G IR AT
T, 4T FA FL & Aqerran !

st ge dto W@ : g agd
o Fifasi & Az AT § F9 gE
g omr g

oY TgRARA T M9 FT AT
? fr ®Yir o # e o |9
g amar g ?

st g0t dwHw : Ag AW #
fr "o F_F 9T F OE BT T 8

oft ywaT U A g A st
T AT FT IH W HYLT FIAT |

i ude e Iaww : F uRi
ox ag ¥ e § 5 wEy wmr

1. @aw gar @t i e
g w81 4 wfEa ag g7 €9 & 5w

127 RSD.—5

Motion of Thanks on [ 22 FEB. 1956 J President's Address

510

W oAWg ¥ W F HTATC 9¥ W
F1 THAT WIT AT WY AT T g
Gar & mar &\ & WA wEW owEAr
g & a0 fewldy gaa § o
*1 4g Wawd ) g 6 g o A g
B UF £, AT ¥ O wov § faw A
a9E A gH UF § | g aifee e
T fergeam & &% gu & 1 fegeam
F TuT 7 FET w7 oafeE |ww g
Tl fegeam & g7 ovre & WRT W
§ 1 Ze W # aga d ot e
T grorar T H 49 gu
T g e A ¥ fAad owar agw
& g &1 A7 o g ot | )
aAATAT I FT Aawd a8 T@ & &
FH A AT AR § | A AT g
faet & ot # | &7 @ = F amEeE
AT & A T SRSl FT 0% 49 faaw
e wFEEaT fFar o woelr wrary
gfes &t | @ 93 § 5o 0w
AU 7 W " AT UF A9 49
Fr @ | afsq 5w S & wara
WA G OF AW § AR N @
0 ®1 fFAardt T q@r FT drer v
TR & ) AW 9B "EN WA WM &
AT T O & A A A gu g
w7 are frardt s awme #r Fife
® o1 @ @ 5 & gard o ae
&1 7Fdar § | UHo Mo Hyo F WAl



511 Message from

[t qde dre 2grH]
A EM Gial agl § | 98 v ar
OF WIYT & UF T AR 7 & we
€l T & | ST W A T aIg &
ara #7 &1 A0 W { AeE v o
T WHT AT AT §A &7 TAeTHE
U AR A AR A AT
adf FEaT f& g g F ag fEur &
fergrama &t gFar FW W oaEAl
t 9 fmrm 4 o & o o
U9l 49 49 @%ar ¢ | 98 99 ar
AW & UL 9% 90 49§ AGY
&1 g1 gwdr & A T W ¥ @ A
QEAT § FAW @ T | G A
@ uF gal ¥ 419 qAGEd 603
agd g @0 faw €1 39g § ag |
ATEEY TR BT AHAT | T AT FATL
ST W & WTETE O W AW &
wim g ag q¢ fegeam @ owar w
g @ & faa g, safa & fag g,
q fr dvie d=iE agm & fag

RO ®7 &< W gAL GATEE] W
59T AT TE AFAT WA 9T FHY
aff wr | s feAw & aw @@l
AT T EFAT FEAT | TH T § qUAT
awae @ FEar g |
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THE REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL, 1956

SECRETARY: Madam, I have to report to

the House the following message received
from the Lok Sabha, signed by the Secretary
of the Lok Sabha:

"In accordance with the provisions of
Rule 133 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith a copy of the
Representation of the People (Amendment)
Bill, 1956, as passed by Lok Sabha at its
sitting held on the 18th February, 1956."

Madam, I lay the Bill on the Table.

Tue  VICE-CHAIRMAN (SHRIMATI

CHANDRAVATI LAKHANI%VL): The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at five
of the clock till eleven of the clock
on Thursday, the ?.3rd February
1956.



